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Action taken report of Punjab Pollution Control Board 
OA No. 286 of 2022 

Brief Background 

The Hon'ble National Green Tribunal has taken cognizance of 
news item published in the Indian Express dated 20.04.2022 
under the. caption"7 Charred to death in fire near 

Ludhiana Dump site" relating to fire incidents at a garbage 
dump site at Tajpur Road, Ludhiana in Original Application 
No. 286 of 2022. 

The Hon'ble National Green Tribunal was pleased to pass an 

order dated 25.07.2022 in OA No. 286 of 2022, whereby the 

Municipal Corporation, Ludhiana was directed to deposit a 
sum of Rs. 100 Crores with District Magistrate, Ludhiana 
towards interim compensation to be kept in a separate 
amount. Apart from the imposition of interim compensation, 
certain directions were also issued to other authorities by the 

Hon'ble National Green Tribunal and in this regard paragraph 
11 of the order dated 25.07.2022 is reproduced herein 

below: 

"The State PCB and other authorities in the 
State of Punjab may comply with the 
directions of the CPCB dated 26.05.2022 
with regard to safety measures against fire 
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incidents in dump sites apart from 
observations in the report of the Monitoring 
Committee In particular, Ludhiana 
Municipal Corporation may set up requisite 
facilities/ infrastructure to prevent fires. 
PPCB may grant necessary Authorization 
under MSW Rules as per norms. Remediation 
of legacy waste which has already been 
delayed beyond timelines under the Rules 
may now be done without further delay". 

Action taken report of Punjab Pollution Control Board 

Punjab Pollution Control Board is making compliance of the 

directions issued by the Hon'ble National Green Tribunal as 

well as the Central Pollution Control Board from time to time. 

In the present case also, the Board has complied with the 
directions of the Hon'ble National Green Tribunal and the 

Central Pollution Control Board and the summary of the 

compliance is reported herein below. 

Compliance of directions of Central Pollution 
Control Board dated 26.05.2022 

A) 

The Central Pollution Control Board vide letter 

dated 26.05.2022 has issued directions u/s 5 of Environment 

(Protection) Act, 1986 to all the State Pollution Control 

Boards for implementation of the Solid Waste Management 
Rules, 2016 regarding fire incidents at Municipal Solid Waste 

dump sites 



In compliance to the directions dated 26.05.2022 

issued by the Central Pollution Control Board, the Punjab 
Pollution Control Board had issued directions to the 

Department of Local Government, Punjab vide letter no. 805 

dated 19.07.2022 to the effect that the Department of Local 

Government shall implement the interim measures relating to 

disposal of waste, monitoring of dump sites, arrangement for 

fire extinguishing, Health and safety of workers, mock drills 

and safety audit on priority till the time onsite/ offsite 

emergency plans are implemented as per the directions given 

in the letter. A copy of letter no. 805 dated 19.07.2022 is 

enclosed herewith as per Annexure-A. 

Apart from the above, the Punjab Pollution Control 

Board vide letter no. SEE(HQ-3)/2022/1340-52, 1353-1507 

dated 14.09.2022 had circulated the directions dated 

26.05.2022 of Central Pollution Control Board to the 

Commissioners of all Municipal Corporations, the Executive 

Officers of Municipal Councils and Nagar Panchayats in the 

State of Punjab for meticulous compliance. A copy of letter 

dated 14.09.2022 issued by the Punjab Pollution Control 

Board is enclosed herewith as per Annexure-B for kind 

perusal. 



The verification relating to the compliance of the 

directions issued by the Central Pollution Control Board by 
various Municipal Corporations, Municipal Councils and Nagar 
Panchayats will be carried out by the officers of the Punjab 

Pollution Control Board in due course of time and necessary 

action will be initiated in case non-compliance is observed. 

B) Environmental Compensation already 
imposed 

In compliance to the orders dated 10.01.2020 and 

17.09.2020 passed by the Hon ble National Green Tribunal in 

OA No. 606 of 2018, the Punjab Pollution Control Board had 

imposed Environmental Compensation upon the Urban Local 

Bodies in the State of Punjab for non-compliance of Solid 

Waste Management Rules, 2016 and continuous failure for 

commencement of bio remediation of legacy waste as under: 

i) Environment Compensation amounting to Rs. 31.84 

Crores for the period of violation from 01.07.2020 to 

31.03.2021 was imposed upon ULBs of the State 

through the Department of Local Government, Punjab. 

The Department of Local Government, Punjab has 

already deposited Environmental Compensation 
amounting to Rs. 17.42 Crores and balance amount of 

Environment Compensation amounting to Rs. 14.42 
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Crores is required to be deposited. A copy of letter no. 

72 dated 27.04.2022 written to the Department of Local 

Government, Punjab in this regard is enclosed herewith 

as Annexure-C. 

i) i) Environmental Compensation amounting to Rs. 35.26 

Crores was imposed upon the Department of Local 

Government, Punjab for the period from 01.04.2021 to 

28.02.2022 for non-compliance of Solid Waste 

Management Rules, 2016 by the Urban Local Bodies and 

continuous failure for commencement of bio remediation 

of legacy waste. A copy of letter no. 107 dated 

29.04.2022 written to the Department of Local 

Government, Punjab is enclosed herewith as 

Annexure-D. 

Environmental Compensation imposed upon 
ULBs in District Ludhiana 

C) 

Out of the total Environmental Compensation 

imposed upon the Urban Local Bodies on two counts for non-

compliance of Solid Waste Management Rules, 2016 and 

continuous failure for commencement of bio remediation of 

legacy waste for the period from 01.07.2020 to 28.02.2022 

as explained in sub para B) above, the details of 

Environmental Compensation imposed upon the Urban Local 
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Bodies of Ludhiana District including Municipal Corporation, 

Ludhiana are given herein below: 

Name of the Municipal 
Corporation / Council 

Nagar Panchayat 

Amount of 
Environmental 

Sr. 
no. 

Compensation 
imposed 

Period of violation 01.07.2020 to 28.02.2022 
Corporation, Rs. 400 lac 1. Municipal 

Ludhiana 
Rs. 20.0 Lac 
Rs. 28.0 Lac 

2. Municipal Council, Jagraon 
3. Nagar Panchayat, Machhiwara 

4 Municipal Council, Payal 
5. Nagar Panchayat, Maloud 
6. Municipal Council, Doraha 
7. Municipal Council, Sahnewal 
8. Municipal Council, Samrala 
9. Municipal Council, Raikot 

10. Nagar Panchayat, Mullanpur 

Dakha 
Total 

Rs. 28.0 Lac 
Rs. 24.0 Lac 

Rs. 29.0 Lac 
Rs. 29.0 Lac 

Rs. 29.0 Lac 
Rs. 29.0 Lac 
Rs. 29.0 Lac 

645 lac (6.45 

crores) 

The Punjab Pollution Control Board is also 
D) 

arranging and conducting the monthly District 

Environment Committee meetings under the 

Chairmanship of respective Deputy Commissioners. 

E) The meeting of District Environment Committee, 

Ludhiana was held on 09.09.2022 under the 

Chairmanship of Deputy Commissioner, Ludhiana, 



wherein, all the stake holder Departments including 

Municipal Corporation, Ludhiana and various 

Municipal Councils Nagar Panchayats of District 

Ludhiana were directed to comply with Municipal 

Solid Waste Rules, 2016 and to achieve the time 

bound activities of District Environment Plan and 

also to comply with the recommendations of 

Monitoring Committee given in its report dated 

15.05.2022. The copy of the Minutes of the 

meeting is not enclosed being voluminous. 

However, the forwarding letter dated 27.09.2022 

addressed to 35 concerned departments is 

enclosed herewith as Annexure-E. 

) The Municipal Corporation, Ludhiana in reference 

to the compliance of the recommendations of the 

Monitoring Committee given in the report dated 

15.05.2022, as also mentioned in the order dated 

25.07.2022 passed in OA No. 286 of 2022, has 

written a letter dated 06.10.2022 to the Monitoring 

Committee and copy of the letter is endorsed to 

the Punjab Pollution Control Board. A copy of letter 

endorsement no. 364/PS/D dated 06.10.2022 is 

enclosed as Annexure-F. 



G) The Punjab Pollution Control Board has extended 

an opportunity of personal hearing to Municipal 

Corporation, Ludhiana before the Competent 

Authority on 01.09.2022 in reference to violations 

under the provisions of the Solid Waste 

Management Rules, 2016. The hearing on 

01.09.2022 was attended by Dr. Vipal Malhotra on 

behalf of Municipal Corporation, Ludhiana. After 

the representative of Municipal hearing, 

Corporation, Ludhiana and the officers of the 

Board, the Competent Authority of the Board has 

decided as under: 

i. The Municipal Corporation, Ludhiana shall i. 

submit specific written reply by 20.10.2022. 

ii. The Municipal Corporation, Ludhiana shall 

deposit the Environmental Compensation 

amount Rs. 4 Cr. (Rs. 1.80 Cr and 2.20 Cr.) by 

20.10.2022. If, Municipal Corporation, Ludhiana 

failed to deposit the Environment 

Compensation action under the provisionof 

Solid Waste Management Rules, 2016 will be 

initiated, also. 
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The Municipal Corporation, Ludhiana shall i. 

comply with provisions of Solid Waste 

Management Rules, 2016. 

iv. The Municipal Corporation, Ludhiana shall take 

necessary action regarding 100% door to door 

collection, deposition of new bank guarantees 

imposed during the meeting, construction of 

boundary wall, provision of green belt, 

engagement of new contractor for operation of 

processing facility, treatment of legacy waste, 

treatment of leachate and segregation of 

Municipal Solid Waste, within one month. In 

case of failure, prosecution will be filed against 

the Municipal Corporation, Ludhiana in the 

Competent Court of Law, without giving any 

further opportunity of personal hearing. 

V. The Municipal Corporation, Ludhiana shall take 

adequate preventive and corrective measures 

to stop the fire incidents at the dump site. 

vi. The Municipal Corporation, Ludhiana shall take 

necessary action to stop use of Single Use 

Plastic along with plastic carry bags, woven & 
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non-woven bags and shall submit monthly 

action taken report in the Board. 

The proceedings of the hearing held on 01.09.2022 

were conveyed to Commissioner, Municipal Corporation, 

Ludhiana vide letter no. 6308 dated 14.10.2022 for 

compliance with a request to submit compliance report to the 

Board. A copy of letter no. 6308 dated 14.10.2022 is 

enclosed herewith as Annexure-G. 

Submission of Report 

The Action taken report on behalf of Punjab 

Pollution Control Board is hereby submitted in compliance to 

order dated 25.07.2022, for kind consideration and 

appropriate orders of the Hon'ble National Green Tribunal. 

Er. Sandeep Kumar, 
Environmental Engineer, 

Punjab Pollution Control Board, 
Regional Office-3, Ludhiana 
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Anneyuue-A 

PUNJAB3 

PUNJAB POLLUTION cONTROL BOARD 

No. . aS.. Deted. 13l22 
To 

The Principal Secretary to Govt. of Punjab, 
Department of Local Government, 

Chandigarh. 

Directions under Sectlon 5 of Environment (Protectlon) Act, 1986 for 
implementatlon of the Solld Waste Management 1Rules, 2016 regarding 
Fire Incidents at MSW Dumpsltes. 

Subject: 

Ref: CP-99/143/2021-UPC-I1-HO-CPCB-HO/1576dated 26.05.2022. 
Whereas, the Ministry of Envlronment, Forest & Climate Change has notified 

Solid Waste Management Rules on April 08, 2016 which inter-alia state procedures for 
Solid Waste Management; 

And whereas, in accordance with Rule 11(d) of the Rules, it is the duty of the 
State Urban Development Department to ensure implementation of provisions of these 

Rules by all local authorities; 

And whereas, in accordance with Rule 15(a) of the Solid Waste Management 
(SWM) Rules, 2016, the local authorities and Panchayats should prepare a solid waste 
management plan as per state policy and strategy on solid waste management within six 
months from the date of notification; 

And whereas, in accordance with provision of Rule 15(zd) of the SWM Rules, 
2016, the local authorities and Panchayats shall ensure that the operator of a facility 
provides personal protection equipment including uniform, fluorescent jacket, hand gloves, 
raincoats, appropriate foot wear and masks to all workers handling solid waste and the 
same are used by the workforce; 

And whereas, MSW is being disposed of unscientifically in most cases which 
is one of the major causes for public nuisance due to frequent fire incidents, foul odour, 
generation of leachate and other adverse environmental impacts; 

And whereas, several fire incidents have been reported recently at Ghazipur & Bhaisawa dumpsites in Delhi, Manesar in Haryana and Ludhiana in Punjab. 
And whereas, fire incidents at dumpsites may lead to severe adverse impact 

on environment and related health hazards. People lIving in and around the dumpsites are 
likely to be affected due to the frequent outbreaks of fire. 

And whereas, Hon'ble NGT In OA No. 286 of 2022, in reference to News item 
published in The Indian Express dated 20th April, 2022, titled "7 Charred to death in fire 
near Ludhiana dumpsite" has directed CPC8 to collect Information about garbage dumpsites from all States in respect of atleast Metro citles and issue statutory directions/ 
guidelines for preventing such fires and handling them effeçtlvely if they take place, 

specifying Serievs consequences of delay In dealing with the issue, in violation of binding8 
SistantIYTOTiles 

TSTOE r6, s ds, ufewra 147001 
Vatavaran Bhawan, Nabha Road, Patlala 147001 Phone:Chairman. : 0175-2215793, Member Secretary: 0175-2215802 (), 2215636 (FAX) 

Website www.ppcb.gov.in | E-Mall: chairmanppcb@yahoo.in | msppcb@gmail.com 
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PUNJAB POLLUTION CONTROL BOARD 

PUNJAB 

d. Health & Safety of Workers: Fire protectlon measures and safety equlpment to be provided 
to all workers at the site and checked before entry to the dumpsite. Workers to be trained 
for detection of fire and necessary actlon to be taken In case of fire. Periodic training of 

workers be conducted in Safe handling of Waste, PPE's, Health & Safety issues etc. 

e. Mock Drills & safety audits: Periodie mock drills to be conducted to prevent fire accidents 

at dumpsites. Quarterly, Fire Safety and Hazardous Emissions Audits to be conducted. 

The Department of Local Government is hereby directed to submit action taken 

report within 10 days for Action Point listed at No. 5 above. Action taken report for Point No. 1 

to 4 to be provided within 20 days of receipt of these Directlons. 

(Prof. (Dr.) Adarsh Pal Vig) 
Chairman 

Endst.No3o6 Dated hlaz 

A copy of above is forwarded to the Member Secretary, Central Pollution Control 

Board, Parivesh Bhawan, East Arjun Nagar, Delhi-110032 w.r.t. to letter no. CP-99/143/2021-

UPC-I-HOPCB-HO/1576 dated 26.05.2022, for information please. 

(Prof. (Dr.) Adarsh Pal Vig) 

Chairman 

Endst.No. E Dated 1ga l22 
A copy of above is forwarded to the Secretary to Government of Punjab, 

Department of Science, Technology & Environment, Chandigarh, for information please. 

Assistaot Favitonmeotal Fnginc 
Punjab Pollution Contral Biurd 

Region: oMce.1t 
(Prof.(Dr.) Adarsh Pal Vig) 

Chalrman 

Dated phar 
A copy of above is forwarded to the following for information and necessary 

Endst.No. g834 

action: 

Chief Environmental Englneer, Punjab Pollutlon Control Board, 1) The 
Patiala/Ludhiana//alandhar & Bathinda. 

2) The Senior Environmental Engineer, Punjab Pollutlon Control Board, Zonal Office, Jalandhar, 

Bathinda, Amritsar, Patlala-1/2, & Ludhlana-1/2. 

3) The Environmental Engineer, Punjab Pollution Control Board, Reglonal Office, Patiala, 

Sangrur, Batala, Amritsar, Hoshlarpur, Bathinda, Farldkot, Mohall, Roper, Fatehgarh Sahib, 

Jalandhar-/1 and Ludhlana-1/1/l/IV, wlth a request to coordinate with the concerned 

authorlty for ensuring compllance of the dlrectlons 

(Prof. (Dr.) Adarsh Pal Vig) 
chalrman 
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AnnExu 

C 
PUNJAB 

PUNJAB POLLUTION CONTROL BOARD 

No..2 Dated. 2 

TO 

The Princlpal Secretary to Government of Punjab, 
Department of Local Government, 
Punjab Cvil Secretariat, Chandigarh. 

Subject Imposition of Environmental Compensatlon upon the ULBs for violatlon of 
Solid Waste Management Rules, 2016 for the perlod from 1.7.2020 to 
31.3.2021. 

Reference: Memo/ endorsement no.Acct.3-DCFA-DLG-2021/16709 dated 23.4.2021 of 
the Department of Local Government. 

Please refer to the subject cited above and memo dated 23.4.2021 of the 

Department of Local Government, Punjab in reference to Punjab Pollution Control Board 

letter no. 7288 dated 23.3.2021, whereby Environmental Compensation amounting to Rs. 

34.02 Crore was imposed upon 167 ULBs of the State for non-compliance of Solid Waste 

Management Rules, 2016 and legacy waste remediation in compliance to order dated 

10.1.2020 and 17.9.2020 of the Hon'ble National Green Tribunal passed in O.A No. 606 of 

2018. 

2) Vide the said letter dated 23.4.2021, the Department of Local Government has 

informed that the office of PMIDC has calculated the ULBs wise Environmental Compensation 

Rs. 22.88 Core w.e.f 1.7.2020 to 31.3.2021 as against Rs. 33.30 Crore estimated by Punjab 

Pollution Control Board for 163 ULBs after excluding 4 ULBs namely Chaouke, Rampura, 

Ballianwali and Mandi Kalan (which have been de-notified) as per Annexure-3 attached with 

the said letter dated 23.4.2022. 

3 It is pertinent to mention here that the Punjab Pollution Control Board has not 

estimated the amount of Environmental Compensation as has been alleged in the letter dated 

23.4.2021 of the Department of Local Government but the Board In fact has imposed 
Environmental Compensation upon the Urban Local Bodles In compliance to the orders dated 

10.1.2020 and 17.9.2020 passed by the Hon'ble Natlonal Green Tribunal in O.A No. 6066of 

2018 for fallure of the ULBs for compllance of Sold Waste Management Rules, 2016 a 

legacy waste remedjattan for the perlod of vlolation from 1.7.2020 to 31.3.2021. 

Punjab 
Pollution 

Contral 
Board 

R2gionil 

orir, 
I .i 

A 
ssistant 

Enviropmental 
Fa 

T3EIE FE5, 773T d3, uizMT 147001 
Vatavaran Bhawan, Nabha Road, Patiala 147001 

Phone: Chairman.: 0175-2215793, Member Secretary : 0175-2215802 (0), 2215636 (FAX) 
Website: www.ppcb.gov.in | E-Mail chairmanppcb@yahoo.in msppcb@gmail.com 



PUNJAB POLLUTION CONTROL BOARD 

JAB 
2 

A 
4) After examinatlon of the letter dated 23.4.2021 of the Department of Local 

Government, the Board has again verifled the status of compllance of all UL8s according to 

the contents of the templates of Central Pollutlon Control Board and the activities mentioned 

at serial number 1 to 10 and 11 of Rule 22 of Solld Waste Management Rules, 2016 as well as 

the directions of the Hon'ble Natilonal Green Tribunal. The Environmental Compensation 

which has been strictly calculated as per the template for assessment of Solid Waste 

Management facilties and legacy waste remediation after due verification works out to be 

Rs. 31.84 Crores for the period aof violation from 1.7.2020 to 31.3.2021, after excluding the 4 

ULBs de-notified by the department. The details in this regard may please be seen in 

Annexure-A attached herewith. 

5) The Department of Local Government has already deposited the amount of Rs. 

17.42 Crores as Environmental Compensation out of the total amount of Environmental 

Compensation, which has now been calculated to be Rs. 31.84 Crores for the period of 

violation from 1.7.2020 to 31.3.2021. As such, the Department of Local Government is 

required to deposit Rs. 14.42 (31.84 - 17.42) Crores as balance amount of Environmental 

Compensation with the office of the Punjab Pollution Control Board for the period of violation 

from 1.7.2020 to 31.3.2021. 

6) It is, therefore, requested that all the ULBs of the State may please be directed 

to deposit the calculated balance amount of Environmental Compensation amounting to Rs. 

14.42 Crores as per Annexure-A with the office of the Punjab Pollution Control Board in HDFC 

Bank A/c No.0100313112162 for EC Solid Waste having IFSC Code HDFC 001311 in 

compliance to orders dated 10.1.2020 and 17.9.2020 of the Hon'ble National Green Tribunal 

in O.A no. 606 of 2018 for the period of violation from 1.7.2020 to 31.3.2021. 

Member Secretary 
Endst. No. Date 

A copy of the above ls forwarded to the Secretary to Government of Punjab, 

Department of Sclence, Technology and Environment, Chandigarh for informatlon please. 

sdl 
Member Secretary 

SSIstant Envitgamental Eng1nec 
Punjab Pollution Contral Buard 

gionl Office-11T, Ludhi.na 



PUNJAB POLLUTION CONTROL BOARD 

AJAB 

Date Endst. No. 

A copy of the ebove Is forwerded to the Director, Directorate of Environment 

end Climate Chenge, MGSIPA, Sector-26, Chandlgarh in reference to endst. no. DECC/2021/ 

945 dated 16/17.03.2021 on the subject clted above for Information and necessary action 

please 
sdl 

Member Secretary 

Endst. No. Date 

A copy of the above is forwarded to the Chief Environmental Engineer (WM, 

Punjab Pollution Control Board, Patiala for information and necessary action please. 

sdl 
Member Secretary 

ASSIStDt Evvirgamental Enginees 

Punjab Pollution Control Board 
Regionl Office-l1T, 1.ndhi n 
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EC calculated by the Board and PMIDC 
EC calculated by EC calculated by EC applicable as re-| 
PPCB as on 31-03- PMIDC as on 31-03 

Annexure-A 
Sr. No. Name of ULB Total amount 

Balance to be 
verlfled deposited by deposited by 2021 2021 PMIDC as on 

PMIDC 

151 Banur 18 18 18 13.18999 4.81001 

152 SIrhind 18 18 18 18 0 

153 Bassl Pathana 18 18 18 8.08375 9.91625 

154 Khanna 18 18 18 18 

155 Sangrur 18 18 18 18 0 

156 Dirba 18 18 18 5.8501 12.1499 

157 Cheema 18 18 18 6.08469 11.91531 

158 Tapa 18 18 18 9.02653 8.97347 

159 Bhadour 18 18 18 7.5252 10.4748 

160 Nihal Singh Wala 18 18 18 16.40787 1.59213 

Dharamkot 18 18 18 13.06832 4.93168 
161 

18 18 18 12.69498 5.30502 
162 Anandpur Sahib 

18 18 18 13.29323 4.70677 
163 Kiratpur Sahib 

1742.55211 144144789 
Total 

ASsistant Environmeotal Enginee 

Punjab 
Pollution 

Contral 
Board 



AnnCILe 

D 

PUNJAB 
PUNJAB POLLUTION CONTROL BOARD 

Dated.. No. 09 

To 

The Principal Secretary to Government of Punjab, 
Department of Local Government, 
Punjab Cvil Secretarlat, Chandigarh. 

Subject: Imposition of Envlronmental Compensatlon upon the ULBs for 
violation of Solid Waste Management Rules, 2016 for the period 
from 01.04.2021 to 28.02.2022 (Eleven months). 

Reference: Order dated 10.01.2020 and 17.09.2020 passed by the Hon'ble 
National Green Tribunal in O.A No. 606 of 2018. 

Please refer to the subject cited above. 

2 
Trbunal vide order dated 10.1.2020 passed in O.A No. 606 of 2018 has directed that 
continued failure in compliance of Solid Waste Management Rules, 2016 after 
31.3.2020 will result in liability of every Local Body to pay compensation at the rate 
of Rs.10.0 lakh per month per Local Body for population of above 10.0 lakhs, Rs. 5.0 
lakh per month per Local Body for population between 5.0 Lakhs and 10.0 Lakhs 
and Rs. 1.0 Lakh per month per other Lócal Body from 1.4.2020 till compliance. 

It is brought to your kind notice that the Hon'ble National Green 

3. It is further directed in the said order dated 10.1.2020 that continued 
failure of every Local Body on the subject of commencing the work of legacy waste 
sites remediation from 1.4.2020 till compliance will result in liability to pay 
compensation at the rate of Rs.10.0 lakh per month per Local Body for population of 
above 10.0 lakhs, Rs. 5.0 lakh per month per Local Body for population between 5.0 
Lakhs and 10.0 Lakhs and Rs. 1.0 Lakh per month per other Local Body. 

4. The above compensation scale was laid down by the Hon'ble Tribunal 
after observing thae most of the statutory time lines have expired and the directions 
of the Hon'ble Supreme Court of India and that of the Tribunal to comply with the 
said Solid Waste Management Rules, 2016 and Legacy Waste Remediation remain 

executed. It ls further mentioned in the sald order dated 10.1.2020 passed in O.A 
No. 606 of 2018 that if the Local Bodies are unable to bear financial burden, the 

liability will be of the State Government with liberty to take remedial action against 
erring Local Bodies. 

5. The Hon'ble Tribunal, however, vide order dated 17.9.2020 passed in 
O.A No. 606 of 2018 has reviewed the timelines for levy of compensation from 

1.4.2020 to 1.7.2020 by giving extension of three months in view of Covid-19. 

3 B6, a s, ufes - 147001 

Vatavaran Bhawan, Nabha Road, Patiala 147001 
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PUNJAB POLLUTION CONTROL BOARD 

PUNJAB 

That. there are 163 ULBS in the State of Punjab. 2 ULBS namely 
Municipal Corporation, Amritsar and Municipal Corporation, Ludhiana are having 
population of more than 10 lakhs, One ULB namely Municipal Corporaton, 

Jalandhar has population of more than 5 lakh but ess than 10 lakh and the 

remaining 160 ULBS are having the population of less than 5 lakhs as per 2011 

6 

census. 

The status of compliance of Rule 22 of the Solid Waste Management 
Rules, 2016 as per the activities mentioned in the templates of the CPCB at serial 
no. 1 to 10 and 11 for all the 163 ULBs of the State was checked and verified by the 

Board through its Regional Offices and it is observed that the ULBs have still not 

complied with the activities of Solid Waste Management Rules, 2016 as well as the 

. 

directions and orders of the Hon'ble National Green Tribunal. The continuous 

violation and non-compliance of the activities mentioned at serial no. 1 to 10 and 

separately at serial no. 11 of the template i.e. non-compliance of Solid Waste 

Management Rules, 2016 and failure for commencement of bio-remediation of 
legacy waste has made the ULBs liable to pay Environmental Compensation on the 

basis of Polluter Pay's Principle and the orders dated 10.01.2020 and 17.09.2020 of 
the Hon'ble NGT at Rs. 20.36 Crore and 14.91 Crore respectively for the period of 

violation of eleven months from 01.04.2021 to 28.02.2022. 

B. Thus, the total amount of Environmental Compensation payable by the 

ULBs for violation on two counts (non-compliance of Solid Waste Management 

Rules, 2016 and continuous failure for commencement for bio-remediation of legacy 
waste) is calculated to be Rs. 35.26 Crores (Rs. 20.35 Crores+ 14.91 Crores) for the 
period from 01.04.2021 upto 28.02.2022. The details of the Environmental 
Compensation imposed upon separate ULBs are attached herewith as Annexure-1 
&Annexuer-2 for perusal. 

It is, therefore, requested that all the ULBs of the State may please be 
directed to deposit the calculated amount of Environmental Compensation @ Rs. 

35.26 Crores as per Annexure-1 and 2 with the office of the Punjab Pollution 

Control Board in Alc no. 50100313112162 for EC Solid Waste having IFSC code 
HDFC 0001311, HDFC Bank Limited in compliance to orders dated 10.1.2020 and 
17.9.2020 of the Hon'ble National Green Tribunal passed in O.A No. 606 of 2018. 

. 

ASSIStant EnvirgameDtal Fog1nrer 

Punjab 

Pollution 

Contrsl 

Board 

2ion1 

fice-tI, 

Ludhi 

ina. 

Member sdcretary 

-2 Canl 



PUNJAB POLLUTION CONTROL BOARD 

PUNJAB 

Dated 29.4 D6M-

A copy of the above Is forwarded to the Secretary to Government of 

Punjab, Department of Sclence, Technology and Environment, Chandigarh for 

Endat. No 1o8 

infomation, please. 

Membor Socrdtary 
Endst No_loY Dated 29, 2m 

A copy of the above is forwarded to the Director, Directorate of 

Environment and Climate Change, MGSIPA, Sec-26, Chandigarh for infomation and 

necessary action, please. 

Member Sbcretary 
Dated 23. , 2um Endst No TO 

A copy of the above is forwarded to the Chief Environmental Engineer 
(wM), Punjab Pollution Control Board, Patiala for infomation and necessary action, 

please. 

kau 
Member Scretry 

ASsistant Envirodmeptal Enginete 
njah Pollutinn Contral Board 



Annexure-

Envlronmental 
Compensatlon 
Calculated per 
month for non 
compliance of 

Sr.No. 1 to 10 ofRutee, 2016 for 1 
Rule 22 of SWM 
Rulee, 2016 (In 
laco) per month 

Environmental 

Compensation 

(Calculated for 

non-compliance o 
Sr.No. 1 to 10 of 

Rule 22 of SWM 

Sr. Populatlo MC/NP/Munielpal n (ae per District Name of 
No. ULB Councll census 

201 11) months w.e.f 01-

04-2021 Ul 28-024 
2022 (in lac) 

Munlclpal 
Corporation 

Amritsar Amritsar 
11,32,761 10 

110 

2 Amritsar Jandiala Municipal Counctll 11 29,232 1 

Amritsar Ajnala Nagar Panchayat 11 21,107 

Amritsar Rayya Nagar Panchayat 11 14,506 1 

Amritsar Majitha Municipal Council 14,503 11 

Amritsar Raja Sansi Nagar Panchayat 14,298 1 11 

Amritsar Ramdas Municipal Council 6,398 11 

8 Tarn Taran Tam Taran Municipal Council 66,847 11 

9 Tarn Taran Patti Municipal Council 40,976 11 

10 Tarn Taran Bhikhiwind Nagar Panchayat 20,526 11 

11 Tarn Taran Khem Karan Nagar Panchayat 13,446 1 11 

Municipal 
Corporation 12 Gurdaspur Batala 1,56,619 11 

13 Gurdaspur Gurdaspur Municipal Council 77,928 11 

Gurdaspur Dina Nagar Municipal Council 23,976 1 
14 

Qadian Municipal Council 23,632 1 11 15 Gurdaspur 

Dhariwal Municipal Council 16,772 11 16 Gurdaspur 

Fatehgarh 
Churian 

Municipal Council 13,070 11 17 Gurdaspur 

Sri Municipal Coundll 8,241 Gurdaspur Hargobindpur 11 18 

Dera Babaa Municlpal Councll 6,394 
19 Gurdaspur Nanak 11 

Municipal 
Corporation 

1,48,937 Pathankot 11 20 Pathankot 

AsSistaot Enviroo meútul Eoginee 
Punjab Pollution Contr»l Board 



Annexure-

Environmental 
Environmentel 
Compensatlon 
Calculated per 
month for non 
compllance of 

Sr.No. 1 to 10 of 

Compensatlon 
(Calculated for 

non-compllance of 
Sr.No. 1 to 10 of 
Rule 22 of SWM 

Populetlo 
Name of 

ULB 
MC/NP/Munlclpal n (ao per 

Councll 
Dlstrict 

No. Census 

2011) Rule 22 of sWMRules, 2016 for 11 

months w.e.f 01-
Rules, 2016 (In 
laco) per month 

04-2021 tll 28-024 
2022 (In lac 

Narot Jalmal 21 Gurdaspur Nager Panchayat 11 
Singh 

22 Pathankot Sujanpur Municipal Councl 28,270 11 

Munlclpal 
Corporatlon 

23 Bathinda Bathinda 2,85,788 11 

24 Bathinda Rampura Phul Municpal Councl 51,010 1 11 

25 Bathinda Maur Municlpal Councl 31,849 1 1l 

Bathinda Raman Municlpal Councl 22553 11 

Talwandl 
27 Bathinda Nagar Panchayat 20,589 1 11 

Sabo 
Bathinda Mehraj Nagar Panchayat 16,784 1 11 

29 Bathinda Goniana Municlpal Council 15,208 1 11 

30 Bathinda Bhucho Mandi Municipal Council 14,961 1 11 

31 Bathinda Bhal Rupa Nagar Panchayat 14,841 11 

Bhagta Bhai 

Ka Nagar Nagar Panchayat 14467 32 Bathinda 11 

33 Bathinda Kot Shamir Nagar Panchayat 10,945 11 

Lehra 
34 Bathinda Nagar Panchayat 9,792 1 11 

Mohabbat 
Bathinda Kotha Guru Nagar Panchayat 9748 11 35 

36 Bathinda Nathana Nagar Panchayat 7738 11 

37 Bathinda Kot Fatte Municipal Councl 7,412 11 

38 Bathinda Maluka Nagar Panchayat 6,985 11 

39 Bathinda Sengat Municlpal Council 2,744 1 11 

40 Mansa Mansa Munlclpal Councl 82956 11 

Assistant Enviroomental Engineei 
Punjab Pollution Control Board 
ginn 1Orice.1, I ndhina 



Annexure-

Environmental 
Environmental 
Compensatlon 
Calculated per 

Compenaton 
(Calculated for 

month for 
non-non-compllance of 

compllance of 
Sr.No. 1 to 10 of 

Sr. Populatlo Name of MC/NP/Munlclpal n (as per ULB 
Distrct Sr.No. 1 to 10 of 

Rule 22 of SWM 
No. 

Councll census 

Rule 22 of SWMRules, 2016 for 11| 
months w.e.f 01- | 

2011) 
Rules, 2016 (in 
ac)per month4-2021 H 28-024 

2022 (in lac) 

41 Mansa Budhlada Munlclpal Counctll 26,172 1 11 

42 Mansa Sardulgarh Nagar Panchayat 19219 11 

43 Mansa Bhikh Nagar Panchayat 17,825 11 

Mansa Bareta Municipal Council 17,432 1 11 

45 Mansa Boha Nagar Panchayat 12,170 1 11 

5 Mansa Joga Nagar Panchayat 10,180 1 11 

Muktsar Muktsar Municipal Council 1,16,747 11 

48 Muktsar Malout Municipal Council 81,406 1 11 

49 Muktsar Gidderbaha Municipal Council 45,370 11 

50 Muktsar Bariwala Nagar Panchayat 8,668 1 11 

51 Faridkot Kot Kapura Munlcipal Council 91,979 11 

52 Faridkot Faridkot Municipal Council 87,695 11 

53 Faridkot Jaitu Municipal Council 37,377 11 

Municipal 
Corporation 

54 Fazilika Abohar 1,45,302 1 11 

55 Fazilka Fazilka Municipal Counctl 76,492 1 11 

56 Fazilka Jalalabad Municipal Councll 39,525 1 11 
AITITWAT 

57 Fazilka Shelkh Nagar Panchayat 9,353 11 
Cukha 

58 Firozpur Firozpur Municlpal Council 1,10,313 1 11 

59 Firozpur Municlpal Cound 37,498 Zira 1 11 

60 FirozpuTalwandi Bhal Municlpal Council 17,285 1 11 

Asistaot Eovironpeotal Fnginee 
Punjab Pollution �ontral Brard R al Ofi».'"T 



Annexure 

Environmental 
Compensaton 
(Calculated for 

non-compllance of 
Sr.No. 1 to 10 of 
Rule 22 of SWM 

Environmental 
Compenstlon 
Calculated per 
month for non Populatlo 

Sr. Name of MC/NP/Munlcipa n (as per 
Councll 

District compllance of 
Sr.No. 1 to 10 of 

No. ULB census 

2011) Rule 22 of sWM KUles, 2016 for 11 
Rules, 2016 (In 
laco) per month 

monthe w.e.f 01 
04-2021 ll 28-02 

2022 (In lacs) 

Guru Har 61 irozpur Sahal Municlpal Councll 17,192 1 11 

62 irozpur Mallanwala Nagar Panchayat 16,183 1 11 

63 Firozpur Makhu Nagar Panchayat 14,658 1 11 

64 Arozpur Mudki Nagar Panchayat 10,415 1 11 

65 Arozpur Nagar Panchayat 6,242 Mamdot 11 

Municipal 
Corporation 

66 Moga Moga 1,50,411 1 11 

67 Moga Bagha Purana Municipal Council 25,206 11 

68 Moga Dharamkot Municlpal Council 19,057 11 

69 Moga Kot Ise Khan Nagar Panchayat 13,000 11 

Nihal Singh 

Wala 
Fatehgarh 
Panjtoor 

70 Mog Nagar Panchayat 10,852 11 

71 Moga Nagar Panchayat 5,162 11 

2 Moga Badhni Kalan Nagar Panchayat 6,786 11 

Municipal 
Corporation 

73 Hoshiarpur Hoshlarpur 1,68,653 1 11 

Hoshiarpur Mukerian Munidpal Council 29,841 11 74 

75 Hoshiarpur Dasua Municlpal Councll 25,192 11 

HoshlarpurUrmar Tanda Municlipal Councll 23,419 1 11 76 

77 Hoshlarpur Talwara Nagar Panchayat 19,485 11 

78 Hoshlarpur Garhshankar| Municlpal Council 16,955 11 

79 Hoshiarpur Mahllpur Nagar Panchayat 11,360 11 

Harlana Municlpal Cound 8,928 80 Hoshiarpur 1 11 

ASsistant Eovirodmests| Eague 
Punjab Pollution Control Board Regional Office-11t, Ludhi.as 



Annexureel 

Environmental 
Compensatdon 
Calculated per 
month for non 
compllance of 

Sr.No. 1 to 10 of 

Environmental 
Compensaton 
(Calculated for 

non-compllance of 
Sr.Mo. 1 to 10 of 
Rule 22 of SWM 

Populatlo MC/NP/Munlelpal n (so per Sr. 
Dlstrict Neme of 

No. ULB Counell ceneus 

2011) Rule 22 of SWMRules, 2016 for 11 
monthe w.e.f 01 Rules, 2016 (in 

ace) per month4-2021 Un 28-024 
2022 (In laca) 

81 Hoshiarpur Gardhlwala Municlpal Councll 7,593 11 

82 Nawan Shahr | Nawanshahr Municlpal Counctll 46,024 11 

83 Nawan Shahr Banga Municipal Councll 20,906 11 

84 Nawan Shahr Rahon Municipal Councll 15,676 11 

85 Hoshiarpur Sham 
Municipal Councl Chauras 4,426 11 

Municipal 
Corporation 

86 Jalandhar Jalandhar 8,62,886 55 

87 Jalandhar Nakodar Municipal Council 36,973 1 11 

88 Jalandhar Kartarpur Municlpal Council 25,662 1 11 

89 Jalandhar Phillaur Municipal Council 24,688 11 

90 Jalandhar Adampur Municipal Council 20,922 11 

91 Jalandhar Bhogpur Nagar Panchayat 17,549 11 

92 Jalandhar Goraya Nagar Panchayat 16,462 11 

93 Jalandhar Nurmahal Municipal Council 14,560 11 

94 Jalandhar Shahkot Nagar Panchayat 25,449 11 

95 Jalandnar Lohian Khass Nagar Panchayat 10,362 11 

96 Jalandhar Alawalpur Municlpal Councll 7,815 11 

97 Jalandhar Mehatpur Nagar Panchayat 9,218 11 

98 Jalandhar Bllga Nagar Panchayat 10,125 11 

Municipal 
Corporatlon 

Municipal 
CorporauOn 

99 Kapurthala Kapurthala 98,916 11 

100 Kapurthalae Phagwara 1,17,954 11 

A Ssistant Envibnmeotal Fogioces 

Punjab Pollution Control Board 

Region 1 .i.ce-111, Ludhiuns 



Annexure-

Environmental 
Environmental 
Compensatlon 
Calculated per 
month for non 
Compllance of 

Sr.No. 1 to 10 of 
Rule 22 of SWM 
Rules, 2016 (In 
leco) per month 

Compensation 
(Calculated for 

non-compliance of 
Sr.No. 1 to 10 of 
Rule 22 of SWM 

Populatlo 
Sr. Name of 

ULB 
MC/NP/Munlclpal| n (as per 

Counell 
DIstrict No 

census 

2011) Rules, 2016 for 11 
months w.e.f 01-
04-2021 till 28-024 

2022 (in lacs) 

101 Kapurthala Sultanpur Municlpal Councll 1,07,640 11 

102 Bhulath Nagar Panchayat 10,548 Kapurthala 1 11 

103 Kapurthala Begowal Nagar Panchayat 10,116 11 

104 Kapurthala Dhilwan Nagar Panchayat 8,157 11 

105 Kapurthala Nadala Nagar Panchayat 6,733 11 

Fatehgarh 
Sahib 

Fatehgarh 
Sahib 

Fatehgarh Bassi Pathana Municipal Council 
Sahib 

Fatehgarh 
Sahib 

106 Gobindgarh Municlpal Council 82,266 11 

107 Sirhind Municipal Council 58,097 11 

108 20,288 11 

109 Amloh Municipal Council 14,696 11 

110 wdhiana Khanna Municipal Council 1,28,137 11 

Fatehgarh 
Sahib 

111 Khamano Nagar Panchayat 10,135 1 

112 Ludhiana Machhiwaraa Nagar Panchayat 24,916 11 

113 Ludhiana Payal Municlpal Council 7,923 1 11 

114 Ludhiana Malaud Nagar Panchayat 7,567 11 

115 Ludhlana Doraha Munlcipal Councll 25,424 11 

116 Lwdhlana Sahnewal Munlclpal Councll 22,484 1 11 

117 Ludhlana Samrala Municipal Coundl 19,678 11 

Municipal 
Corporation 

118 Lwdhlana Ludhlana 16,18,879 10 110 

119 Ludhlana Jagraon Municipal Council 65,240 11 

120 Ludhlana Ralkot Municipal Councl 28,734 1 11 

A ssistant Environmedal Engine: 
Punjab Pollution Contral Board 
Regioaal Offic:-111, Ludhiana. 



Annexure 

Environmental Envlronmental 
Compensatlon 
Calculated per 

month for non- non-compllance of 
compllance of 

Sr.No. 1 to 10 of 

Compensatlon 
(Calculated for 

Populatlo 
MC/NP/Munlclpal n (as per Sr. Name of Sr.No.1 to 10 of 

Rule 22 of SWM 
District No. ULB Councll census 

Rule 22 of sWM Rules, 2016 for 11 

Rules, 2016 (In 
lace) per month 

2011) 
months w.ef 01 
04-2021 till 28-02 

2022 (In laa) 

Mullanpur 121 Ludhiana Nagar Panchayat 16,356 11 Dakha 
Municlpal 

Corporation 
122 Patiala Patiala 4,46,246 11 

123 Patiala Rajpura Municlpal Council 92,301 11 

124 Patiala Nabha Municipal Council 67,972 1 11 

125 Patiala Samana Municipal Council 54,072 11 

126 Patiala Patran Municipal Council 27,963 

127 Patiala Sanaur Municipal Council 21,201 

128 Patiala Ghagga Nagar Panchayat 10,14 

129 Patiala Bhadson Nagar Panchayat 7,260 1 11 

130 Patiala Ghanaur Nagar Panchayat 6,985 11 

131 S.A.S. Nagar S.A.S. Nagar Municipal 
Corporation 

1,66,864 1 11 

132 S.A.S. Nagar Zirakpur Municipal Council 95,553 11 

133 S.A.S. Nagar Kharar Municipal Counil 74,460 1 11 

134 S.A.S. Nagar Naya Gaon Nagar Panchayat 50,869 11 

135 S.A.S. Nagar Kurall Municipal Council 31,060 11 

136 S.A.S. Nagar Dera Bassi Municipal Council 11 

137 S.A.S. Nagar Lalru Nagar Panchayat 25,000 11 

138 S.A.S. Nagar Banur Municdpal Councll 18,775 11 

139 Rupnagar Rupnagar Municipal Councll 56,038 11 

140 Rupnagar Nangal Municipal Councl 48,497 11 

ASsistant Envisonmeítal Foginee 
Punjab Pollution ontrol Board 
gion fee-ll, L udti,n 



Annexure-

Environmental Envlronmental 
Compensatlon 
Calculated per non-compliance of 

Compensatlon 
(Calculated for 

Populatio month for non Name of MC/NP/Munlelpaln(as per compllance of 
Sr 

District Sr.No. 1 to 10 of 
Rule 22 of SWM 

No U LB Councll census 
Sr.No. 1 to 10 of 

2011) Rule 22 of SWM Rules, 2016 for 11 

Rules, 2016 (In months w.e.f 01-Rules, 2016 (in l04-2021 Ull 28-02 lace) per month 
2022 (In lace) 

141 Rupnagar Morind Municpal Councll 24,022 1 1 

Anandpur 
Sehlb 

Chamkaur 

142 Roopnagar Municipal Councll 16,282 1 11 
143 Roopnagar Nagar Panchayat Sahib 13,920 11 

144 Rupnagar Kiratpur Sahib Nagar Panchayat 2,348 1 11 

145 Nawan Shahr| Balachaur Municipal Council 21,631 11 

146 Sangrur Malerkota Municipal Coundl 1,35,424 11 

147 Sangrur Sangrur Municipal Cou 88,043 1 11 
SuntamT 

148 Sangrur Udham Singh Municipal Council 69,069 11 

149 Sangrur Dhuri Municipal Council 55,225 11 

150 Sangrur Ahmedgarh Municipal Council 31,302 11 

151 Sangrur Longowal Municipal Council. 23,851 11 

152 Sangrur Lehragaga Municipal Council 22,588 11 

153 Sangrur Bhawanigarh Munlcipal Councl 22,320 1 11 

154 Sangrur Moonak Nagar Panchayat 18,141 1 11 

155 Sangrur Dirba Nagar Panchayat 16,952 1 11 

156 Sangrur Khanauri Nagar Panchayat 14,096 1 11 

157 Sangrur Cheema Nagar Panchayat 11,615 1 11 

158 Sangrur Amargarh Nagar Panchayat 7,339 1 11 

159 Barnala Barnala Municipal Councl 1,16,449 1 11 

160 Barnala Tape Municipal Coundl 23,248 11 

ASSIStant Envirgnmentatfng1neei 
Punjab Pollutioa Control Board egional Office-111, Ludhiabai 



Anneure-

Environmental 
Compensatton 
(Calculeted for 

Envlronmental 
Compensation 
Calculated per 

month for non- on-compllancs of 

compllance of 
Sr.No. 1 to 10 of 

Populatlo MC/NP/Munlclpal n (ao per Sr Name of 
ULB 

Distict No. $.No. 1 to 10 of 
Rue 22 of SWM 

Councll ceneue 

2011) Rule 22 of sWM les, 2016 for 11 
monthe waf01. 

04-2021 28-02 
2022 (n laco) 

Rules, 2014 (In 
leco) per month 

161 Bamala Dhanaula Municlpal Councll 19,920 11 
162 Bamala Bhadaur Municlpal Councll 18,561 11 

163 Bamala Handiaya Nagar Panchayat 12,507 11 

185 2035 Total 

ASSistant Eavítoomtotal Foginee 

Punjab 

Pollution 
Control 

Board 

Regional Office-111, Ludhiana, 



Annexure-
Environmental Environmental 

Compensatton 
Caleuleted per 

Compenssdon 
(Calculeted for 
non-compllence 
of Sr.No. 11 of 
Rule 22 of SWM 

Rule 22 of SWMRules, 2016 for 11 
Rules, 2010 (In monthe wet 01-

lacs) per month 04-2021 0n 28-02 
2022 (in te 

Populetdon month fow non-
compllence of Nome of MC/NP/Munldp 

l Councdl 
District ( per 

No ULB r.No. 11 o 
censue 

2011) 

Munidpal 
Corporation 

Amritsar Amritsar 11,32,761 10 110 

2 Amritsar Jandiala Munidipal Coundl 29,232 11 

Amritsar Ajnala Nagar Panchayat 21,107 11 

Amritsar Rayya Nagar Panchayat 14,506 

Amritsar Majitha Municipal Coundl 14,503 11 

Amritsar Raja Sansi Nagar Panchayat 14,298 11 

Amritsar Ramdas Municipal Couni 6,398 1 11 

Tarm Taran Tam Taran Municipal Coundil 66,847 11 

9 Tam Taran Patti Munidpal Coundil 40,976 11 

10 Tam Taran Bhikhiwind Nagar Panchayat 20,526 

Tam Taran |Khém Karan Nagar Panchayat 13,446 11 11 

Municipal 
Corporation 12 Gurdaspur Batala 1,56,619 

13 Gurdaspur| Gurdaspur Municipal Coundil 77,928 11 

Gurdaspur Dina Nagar| Munidipal Coundil 23,976 14 

15 Gurdaspur Qadian Municipal Coundil 23,632 11 

16 Gurdaspur Dhariwal Munidipal Council 16,772 

Fatehgarh 
Churian 17 Gurdaspur Munidpal Coundl 13,070 1 

Gurdaspur|Hargobindpu Municipal Cound 0,241 11 
8 

Dera Baba Munlidpal Cound 6,394 19 Gurdaspur Nanak 
Munidpal 

Corporetion Pathankot 1,40,937 11 
20 Pathankot 

sSIstant Enviónmeutsttug1nce. 

Punjab Polution Control Board 
Regional Office-111, Ludhiada. 



Annexure-1 
Environmental Environmental 

Compensation 
Calculated per 
month for non-

Population compliance of 

Compensation 
(Calculated for 

non-compliance 
of Sr.No. 11 of 

Neme of MC/NP/Municip 
ULB 

( per Dlstrict Sr.No. 11 of Rule 22 of SWM 
No l Councll census Rule 22 of SWM Rules, 2016 for 11 

Rules, 2016 (in months w.e.f 01-
lacs) per month 04-2021 till 28-02 

2022 (in lacs) 

2011) 

Gurdaspur Narot Jaimal 

Singh 
21 Nagar Panchayat 1 11 

22 Pathankot Sujanpur Municipal Coundil 28,270 11 

Municipal 
Corporation 

23 Sathinda Bathinda 2,85,788 

Rampura 
Phul 

24 Bathinda Municipal Counil S1,010 11 

25 Sathinda Maur Munidipal Counail 31,849 11 

26 Bathinda Raman Municipal Council 22553 1 11 

Talwandi 
Bathinda Nagar Pandhayat 20,589 0 Sabo 

28 Bathinda Mehraj Nagar Panchayat 16,784 11 

29 Bathinda Goniana Municipal Council 15,208 11 

Bhucho 
30 Bathinda Municipal Counail 14,9 ,961 11 Mandi 
31 Bathinda Bhai Rupa Nagar Panchayat 14,841 1 11 

Bhagta Bhai 

Ka 
2 Bathinda Nagar Panchayat 14467 1 11 

33 Bathinda Kot Shamir Nagar Panchayat 10,945 

Lehra 
Bathinda Nagar Panchayat 9,792 11 

Mohabbat 
Kotha Gunu| Nagar Pancdhayat 9748 35 Bathinda 1 

36 Bathinda Nathana Nagar Panchayat 738 11 

37 Bathinda Kot Fatta Municipal Council 7,412 11 

8 Bathinda Maluka Nagar Panchayat 6,985 1 11 

11 39 Bathinda Sangat Municipal Coundl2,744 
Mansa Mansa Municipal Coundil 82956 1 11 



Annexure-
Environmental 
Compensatton 
(Calculated for 
non-compllance 
of Sr.No. 11 of 

Rule 22 of SWM 
Rule 22 of SWM Rules, 2016 for 11| 
Rules, 2016 (In | monthe w.ef 01 

laco) per month 04-2021 ll 28-02 
2022 (in laca) 

Environmental 
Compensatlon 
Calculated per 

Population month for non-
compllance of Sr. Name of 

ULB 
MC/NP/Munlclp (a per 

al Councll 
District No. Sr.No. 11 of 

censue 

2011) 

41 Mansa Budhlada Municlpal Councl 26,172 1 

Mansa Sardulgarh | Nagar Panchayat 19219 11 

43 Mansa Bhikhi Nagar Panchayat 17,825 1 

44 Mansa Bareta Municipal Councll 17,432 

45 Mansa Boha Nagar Panchayat 12,170 

46 Mansa Joga Nagar Panchayat 10,180 11 

47 Muktsar Muktsar Municipal Council 1,16,747 1 

48 Muktsar Malout Municipal Council 81,406 1 

49 Muktsar Gidderbaha Municipal Council 45,370 

50 Muktsar Bariwala Nagar Panchayat 8,668 

51 Faridkot Kot Kapura Municipal Council 91,979 

52 Faridkot Faridkot | Municipal Council 87,695 

1 11 

1 
-

53 Faridkot Jaitu Municipal Council 37,377 1 

Municipal 
Corporation 

54 Fazilka Abohar 1,45,302 

55 Fazilka Fazilka Municipal Council 76,492 

56 Fazilka Jalalabad Municipal Councll 39,525 
AITIWar 

57 Fazilka Sheikh Nagar Panchayat 9,353 
Cubbaa 

58 Firozpur Firozpur Municipal Council 1,10,313 

59 Firozpur Zira Municdpal Council 37,498 3 

Talwandi 60 Firozpur Municlpal Council 17,285 1 Bhal 

SSIStant Enviroimettüttugnees 

Punjab Pollutioa Control Board 
Regional Office-111, Ludhiaoa. 



Annexure-I 
Environmental 

Environmental 

Compensation 
Calculated per 

Compensation 
(Calculated for 

Populatlon 
month for non- non-compliance 

of Sr.No. 11 of 

Rule 22 of SWM MC/NP/Munlclp ( per 
al Councl 

compllance of 
Sr.No. 11 of Sr. Name of District 

No. ULB census Rule 22 of SWM Rules, 2016 for 11 

Rules, 2016 (In months w.e.f 01-
| laca) per month 04-2021 till 28-02 

2022 (in lacs) 

2011) 

Guru Har 61 Firozpur Municlpal Counctll 17,192 1 Sahai 
62 irozpur Mallanwala Nagar Panchayat 16,183 1 11 

63 Firozpur Makhu Nagar Panchayat 14,658 1 5 

54 Firozpur Mudki Nagar Panchayat 10,415 1 4 

65 Firozpur Mamdot Nagar Panchayat 6,242 1 

Municipal 
Corporation 

55 Moga Moga 1,50,411 

Bagha 
Purana 

67 Moga Municipal Council 25,206 3 

68 Moga Dharamkot Municipal Council 19,057 1 11 

Kot Ise Khan Nagar Panchayat 

Nihal Singh Nagar Panchayat Wala 
Fatehgarh 
Panjtoor 

69 Moga 13,000 11 

70 Moga 10,852 11 

71 Moga Nagar Pandhayat 5,162 1 

72 Moga Badhni Kalan Nagar Panchayat 6,786 

Municipal 
Corporation 

73 Hoshiarpur Hoshiarpur 1,68,653 11 

74Hoshiarpur Mukerian Municipal Council 29,841 1 11 

75 Hoshiarpur Dasua Municipal Council 25,192 11 

76 HoshlarpurUrmar Tanda Municipal Council 23,419 

77 Hoshlarpur Talwara Nagar Panchayat 19,485 11 

78 Hoshlarpur Garhshankar| Municipal Council 16,955 11 

79 Hoshiarpur Mahilpur Nagar Panchayat 11,360 11 

80 Hoshiarpur Harlana Municlpal Councl 8,928 11 



Annexure-
Environmental Envlronmental 

Compensatlon 
Calculated per 
month for non 
compllance of 

Sr.No. 11of 

Compensatlon 
(Calculated for 
non-compllance 
of Sr.No. 11 of 

Rule 22 of SWM Name of MC/NP/Municlp 
ULB 

Populetlon 
( per Sr. District al Councll census Rule 22 of SWM Rules, 2016 for 11 

Rulee, 2016 (In monthe w.e.f 01-
leco) per month 04-2021 Il 28-02 

2022 (in lac) 

No 2011) 

11 
81 Hoshiarpur Gardhiwala Municlpal Councll 7,593 

Nawan Nawanshahr Municlpal Councl 46,024 11 
82 

Shahr 
Nawan 

Banga Munlclpal Councl 20,906 1 11 
83 

Shahr 
Nawan 

Rabon Municipal Council 15,676 11 
84 

Shahr 
Sham 11 

85 Hoshiarpur Municipal Council 4,426 
Chaurasi 
Jalandhar Municipal 8,62,886 5 55 

86 Jalandhar 
Corporation 

11 
87 Jalandhar Nakodar Municipal Council 36,973 

Jalandhar Kartarpur Municipal Council 25,662 1 11 
88 

89 Jalandhar Phillaur Municipal Council 24,688 11 

90 Jalandhar Adampur Municipal Council 20,922 6 

91 Jalandhar Bhogpur Nagar Panchayat 17,549 6 

92 Jalandhar Goraya Nagar Panchayat 16,462 11 

93 Jalandhar Nurmahal Municipal Council 14,560 11 

94 Jalandhar Shahkot Nagar Panchayat 25,449 11 

95 Jalandhar Lohian Khass Nagar Panchayat 10,362 11 

Alawalpur Municlpal Cound 7,815 96 Jalandhar 6 

97 Jalandhar Mehatpur Nagar Panchayat 9,218 1 11 

98 Jalandhar Bilga Nagar Panchayat 10,125 11 

Municipal 
Corporation 

Munlcipal 
Corporatlon 

Kapurthala Kapurthala 98,916 11 

100 Kapurthala Phagwara 1,17,954 1 11 

sSIStant Env1roomenlattug nee. 
Punjab Pollution Control Board Regional Office-l11, Ludbia0a. 



Annexure-

Environmental 

Compensatlon 

Calculated per 

month for non 
Population compllance of 

Environmental 

Compensation 

(Calculated for 

non-compllance 

of Sr.Mo. 11 of 

Name of MC/NP/Munlclp (s perSr.No. 11 of Rule 22 of SWM 
Rule 22 of SWM Rules, 2016 for 11| 
Rules, 2016 (In | months w.e.f 01 
laca) per month 04-2021 till 28-02 

2022 (in lac) 

Sr 
No. 

District ULB al Councl census 

2011) 

11 101 Kapurthala Sultanpur Municipal Councll 1,07,640 

102 Kapurthala Bhulath Nagar Panchayat 10,548 11 

103 Kapurthala Begowal Nagar Panchayat 10,116 1 11 

104 Kapurthala Dhilwan Nagar Panchayat 8,157 11 

105 Kapurthala Nadala Nagar Panchayat 6,733 11 

106 Fatehgarh Gobndgarh| Municipal Councl 82,266 1 0 

Sahib 
Municipal Council 58,097 1 11 107atehgarh Sirhind 

Sahib 
Fatehgarh 

Sahib 
Fatehgarh 

Sahib 

Bassi Municipal Council 20,288 11 
108 Pathana 

109 Amloh Municipal Council 14,696 1 

Ludhiana Khanna Municipal Councl 1,28,137 11 
110 

Fatehgarh 
Sahib 

Khamano Nagar Panchayat 10,135 111 

112 Ludhiana Machhiwara Nagar Panchayat 24,916 1 0 

113 Ludhiana Payal Municipal Council 7,923 1 0 

Ludhlana Malaud Nagar Panchayat 7,567 0 
114 

11 
i15 Ludhiana Doraha Municipal Councll 25,424 

11 
116 Ludhlana SahnewalMunicipal Council 22,484 

Samrala Municipal Council 19,678 1 11 
17 Ludhlana 

Municlpal 
Corporatlon 

10 110 
Ludhlana Ludhlana 16,18,879 

118 

1 0 
wdhlana Jagraon Municipal Councll 65,240 119 

11 

120 Ludhiana Ralkot Municipal Cound 28,734 



Annexure-
Environmental Environmental 

Compensatlon 
Calculated per 

Compensatlon 
(Calculated for 
non-compllance 
of Sr.No. 11 of 

Rule 22 of SWM 
Rule 22 of SWM Rules, 2016 for 11 
Rules, 2016 (In | months we.f 01-
lacs) per month 04-2021 UIl 28-02 

2022 (In laco) 

Populatlon 
month for non-
compllence of Name of 

ULB 
MC/NP/Munlclp 

al Councll 
Sr. (as per District Sr.No. 11 of 
No. census 

2011) 

Mullanpur 11 
121 Ludhiana Nagar Panchayat 16,356 

Dakha 
Municipal 

Corporation 122 Paiala Patiala 4,46,246 1 

Rajpura Municipal Council 92,301 1 11 
123 Patiala 

1 11 
124 Patiala Nabha Municipal Council67,972 

Patiala Samana Municipal Council 54,072 1 11 
125 

1 11 Municipal Council27,963 126 Patiala Patran 

Municipal Council 21,201 1 11 
127 Patiala Sanaur 

128 Patiala Ghagga Nagar Panchayat 10,162 1 

129 Patiala Bhadson Nagar Panchayat 7,260 1 

130 Patiala Ghanaur Nagar Panchayat 6,985 

Municipal 
Corporation 

131 SA.S. Nagar S.A.S. Nagar 1,66,864 1 

132 S.A.S. Nagar Zirakpur Municipal Council 95,553 1 11 

133 S.A.S. Nagar Kharar Municipal Council 74,460 1 

134 5.A.S Nagar| Naya Gaon Nagar Panchayat 50,869 1 11 

135 SA.S. Nagar Kurali Municipal Council 31,060 11 

136 S.A.S Nagar Dera Bassi Municipal Councdl 26,295 11 

137 S.A.S. Nagar Lalru Nagar Panchayat 25,000 11 

138 SAS. Nagar Banur Municlpal Council 18,775 11 

139 Rupnagar Rupnagar Municipal Council 56,038 11 

140 Rupnagar Nangal Municipal Council 48,497 0 

ssist ant Envifonmental Engince. 
unjb Polution Control Board 
Regiogal Ofice-111, Ludhia0a. 



Annexure-1 
Envlronmental 

Envlronmental 

Compensatlon 
Calculated per 

Compensatlon 

(Calculated for 

non-compliance 
of Sr.No. 11 of 

Rule 22 of SWM 

Populatlon month for non-
compllance of Sr Name of MC/NP/Municlp 

ULB No. District (a per Sr.No. 11 of 
al Councl census Rule 22 of SWM Rules, 2016 for 11 

Rules, 2016 (In months w.e.f 01-
laco) per month 04-2021 till 28-02 

2022 (in lac) 

2011) 

141 Rupnager Morinda Munlclpal Councll 24,022 11 

Anandpur 
Sahib 

Chamkaur 

142 Roopnagar Municlpal Councll 16,282 11 

143 Roopnagar Nagar Panchayat 13,920 Sahib 
Kiratpur 
Sahib 

11 

14 Rupnagar Nagar Panchayat 2,348 1 11 
Nawan 

145 
Shahr Balachaur Municdpal Councl 21,631 11 

146 Sangrur Malerkotla Municipal Council 1,35,424 3 

147 Sangrur Sangrur Municipal Council 88,043 1 11 
Suntam 

148 Sangrur Udham Municipal Council 69,069 
ioah laa 

149 Sangrur Dhuri Municipal Council 55,225 3 

150 Sangrur Ahmedgarh Municipal Council 31,302 1 11 

151 Sangrur Longowal Municipal Council 23,851 3 

152 Sangrur Lehragaga Municipal Council 22,588 3 

153 Sangrur Bhawanigarh Municipal Council 22,320 3 

154 Sangrur Moonak Nagar Panchayat 18,141 1 

155 Sangrur Dirba Nagar Panchayat 16,952 1 11 

156 Sangrur Khanaurl Nagar Panchayat 14,096 

57 Sangrur Cheema Nagar Panchayat 11,615 11 

158Sangrur Amargarh Nagar Panchayat 7,339 

59 Barnala Barnala Municipal Council 1,16,449 2 

160 Barnala Tapa Municipal Counct! 23,248 11 



Annexure-
Environmental Envlronmental 

Compensatlon Compensation 
Celculated per (Calculated for 

Populatlon month or nonnon-compllance 
Name of MC/NP/Munlclp (es per 

al Councl 

compllance of 
Sr.No. 11 of 

of Sr.No. 11 of 
Rule 22 of SWM 

Sr. 
District No. ULB census Rule 22 of SWM Rules, 2016 for 11 

Rules, 2016 (In | monthe w.e.f 01 
laco) per month 04-2021 tll 28-02 

2022 (In laco) 

2011) 

161 Bamala Dhanaula Munlclpal Coundl 19,920 6 

162 Bamala Bhadaur Municipal Councl 18,561 1 11 

163 Barnala Handiaya Nagar Panchayat 12,507 

185 1491 

Total 

Assistant Envipanmentat Fngino 

Punjab 
Pollutioa 

Contr>l B 
Regional Office-111, Ludhiana 
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Anneye 

F 
MUNICIPAL CORPORATION LUDHIANA 

To. 

Office of the Monitoring Committee, 
Hon'ble National Green Tribunal, SAS Nagar, 

Mohali, Chandigarh. 

No. Dated 

Sub: Compliance of order dated 26-07-2022 of Hon'ble National Green Tribunal in 

O.A No. 286 of 2022 in the matter of News Item Published in the Indian 

Express dated 20-04-2022 titled "7 Charred to death in fire near Ludhiana 

Dump site" and steps taken to control incidents of fire at main dump site 

Ludhiana. 

With reference to the subject cited above, it is respectfully submitted that 

Municipal Corporation Ludhiana is bound and shall comply with the directions contained 

therein. It is respectfully submitted that in compliance Municipal Corporation, Ludhiana, 

is fully committed by the orders dated 07-03-2019, 10-01-2020 & 25-07-2022 in ODA 

606/ 2018 & O.A No. 286/2022 respectively passed by the Hon'ble National Green 

Tribunal and comply with the provisions of Solid Waste Management Rules. 2016 and 

protection and conversation of environment. Various steps have been taken to comply 

with the solid waste management rules and the order of this Hon'ble Tribunal in 

Ludhiana City which are as follows 

That a project for bioremediation of 5 lakh tonnes of legacy waste at Jamalpur 

site was conceived under the smart city in 2020. After completion of. all 

processes, work order was issued to M/s Sagar Motors on 13.07.2022 for an 

amount of 27.17 Crore. Copy of Work Order dated 13.07.2020 is annexed 

herewith as ANNEXRE-1. The bioremediation of 5 lakh metric tonnes of legacy 

waste is to be completed by Feb 2024 under the issued project. It is submitted 

that machinery is reached in Ludhiana and the work of bioremediation will start 

within 10 days .Photographs of machinery for processing legacy waste is 

annexed herewith as ANNEXURE 2. The funds to the tune of 27.17 Cr for this 

would be utilized from smart city mission which are being provided through SNA 

account by Government of India and State Govt. and the same would be utilized 

for Solid Waste Management as per NGT orders. The Bioremediation of 

remaining 19.62 lakhs tonnes of legacy waste at Jamalpur site, a separate TFR 

DPR was issued to government for approval of an amount of approx. 122 Cr 

Under SBM 2.0. The approval of Government of India has been received on 

12.07.2022. Copy of Government of India approval is annexed herewith as 

ANNEXURE3. 
ii. 

That Purchase and deployment of Compactors for conversion of secondary 

points into transfer stations was conceptualized under Smart city at a cost of Rs 

27.67 Cr. For transfer of waste about 83 compactors at 22 locations with 26 hook 

loaders has been sanctioned. The approval has been received & the project is 

under tendering (the approval is annexed at ANNEXURE4 Civil work of 10 



compactor transfer stations has been completed and rest civil work for the same 

Is in progress. Besides, with aid from Improvement Trust and GLADA compactors 

have been deployed at aditional 10 sites for the same. (9 locations are 

operational out of these currently photographs of operational compactors are 

annexed herewith as ANNEXURE-6. That 18 Material Recovery Facilities are 

being established under SBM 1.0 and MC fund at a cost of Rs. 2.15 Cr. Work of 
11 MRFs is already completed. Photographs of operational MRF is annexed 

herewith as ANNEXURE-6.The funds for the same would be utilized under Smart 

City Mission and these are provided through SNA account in installments. The 

same would be utilized for Solid Waste Management as per Hon'ble NGT orders. 

ii. Rs. 16.2 crores has been sanctioned from Swachh Bharat Mission 1 for purchase 
of machinery for door-to-door collection and source segregation of solid waste. 
The work is under process and the limit for the funds has been arranged on 

PFMS to Municipal Corporation Ludhiana, as per Government of India guidelines 
The copy of the approval is attached at ANNEXURE-7. For door-to-door 

collection of waste, 350 compartmentalized e-rickshaws are being purchased at a 

cost of Rs.. 9.41 Cr. Work order was issued and 67 e-rickshaws have been 

received and deployed in various wards for ensuring source segregated door to 

door collection. Pictures of door-to-door collection of waste are annexed herewith 

as ANNEXURE-8. It is pertinent to mention here that 200 compartmentalized 
Tippers of 3.3 CuM are also being purchased under SBM 1.0 at a cost of Rs. 15 

Cr. The Tender for the same has already been prepared and sent for vetting on 

13.9.22. The funds are provided through SNA account in installments and would 
be utilized under SBM. The same would be utilized for Solid Waste Management 
as per NGT orders. 

That the Processing of wet waste at Jamalpur has been initiated using windrow V. 

composting. Around 40 MT per day of wet waste is being taken to the windrows 

currently for composting. 

That Processing of dry waste via establishing a waste to energy plant at 

Jamalpur as well as processing of wet waste via bio-methanation is under 

conceptualization. The consultant was hired in April 2022 and DPR for the project 

is under preparation. Tenders shall be floated under SBM 2.0 for processing of 

around 500 tonnes of dry waste and around 200 tonnes of wet waste. Copy of 

Consultant letter/work order dated 08.04.2022 is annexed herewith as 

ANNEXURE-9 
VI. That the Municipal Corporation, Ludhiana in compliance of this Hon'ble Tribunals 

order dated 25.07.2022 has also issued notices to the violators of SWM rules 
2016 on the basis of Polluters Pays Principle. Municipal Corporation Ludhiana 

has identified 31 BWG having waste more than 100 kg per day Out of 31 30 

BWG start managing their wet waste in their own premises by adopting various 

methods like pit composting. OWC etc Municipal Corporation Ludhiana is 
conducting fresh survey for identification of bulk waste generators having waste 

2 



more than.50 kg per day and soon issue notices to all for compliance of SWM 

rules 2016. Municipal Corporation Ludhiana has imposed fine amounting Rs 

37.50 lac on mandi board for non compliance of Solid Waste Management rules 

2016 and the funds received from the same shall be duly submitted with the 

Deputy Commissioner and shall be used solely for remedial activities for Solid 

Waste Management. Copy of the notice issued is annexed herewith as 

ANNEXURE-10. 

. Municipal Corporation Ludhiana has been cleared 120 Garbage vulnerable points 

til date. The photographs of GVPs after and before are attached at ANNEXURE 

11. 

That Other Machinery such as Backhoe Loaders, Poclain, Tractor Trolleys 
VIN. 

Harvester Shredders etc., for waste collection are being proposed to be 

purchased under SBM & 15th FC ata cost of Rs. 9.85 Cr. The funds for the same 

would be utilized under SBM& 15th FC and are provided through SNA account in 

installments. 

That 1 Community Development Officer and 4 Community Facilitators have 
X. 

already deployed for awareness activities throughout the city. Source segregation 

is also being ensured in maximum wards in the city. 

Various measures have also been taken for avoiding/controling fire at dump sites 
x. 

by permanently deploying Fire tenders at dump site. 

a) New Fire tender was purchased at 61.98 lakhs under 15 FC for Jamalpur dump 

site. Photograph of fire tender deployed at dump site is annexed herewith as 

ANNEXURE 12. 

b) Fire hydrants have also been setup near the dump site for easy access to water. 

c) 7000 t of boundary wall has been completed around the Jamalpur dump site. 

d) Sanitary Land Fill (area 10500 sq mt.) has been created at the Jamalpur dump 

site for disposal of inert waste after processing 

e) Poclain has been deployed at the Jamalpur dump ste for turning of waste to 

reduce methane generation. 

fRag pickers in the area have also been trained regarding management and 

safety measures regarding waste collection. Photographs of training been being 

provided to rag pickers is annexed herewith as ANNEXURE13. 

g Piezometers are being instaled at the dump site at a cost of 7 lakhs. 1 

Piezometer has already been installed. Remaining 4 installations is in progress 

It is most respectfully submited that the incident of fire was duly investigated by 

the officers of the Department of Police and probable reasons have been provided 

which are as follows:-

There may be a foul play in this case, as there was no burning or damage in the 

jhuggi situated very near to the deceased family's jhuggi. 

There may be a short circuit of electricity as illegalkundi connections have been 

taken by these rag pickers near the solid waste dumping site. 



ne possibility of causing fire to the ihuggi of deceased family, due to existence 

of large dumpsite of solid waste spread in an area of 52 acres and occurrence or 

fire incidence at various locations of solid waste dump, cannot be ruled out. 

Itis pertinent to mention herein that as per the above-mentioned police 

report, the dump site could be one of the probable reasons for fire, based 

i. 

on the eartier instances of fire at the dumpsites. However, there is no evidence to 

Support the same. However, in compliance of this Hon'ble Tribunal>'s order dated 

25.07.2022 though thee Municipal Corporation Ludhiana denies any role with regard to 

fire but and on humanitarian grounds an amount of Rs. 57.5 Lakhs has been deposited 

in a separate bank account to be kept available for immediate compliance once the 

police enquiry is completed. 

Thus, remedial activities for Solid Waste Management as per directions of 

Hon'ble NGT are being undertaken at a cost of approx. Rs 200 Cr and the same would 

be executed under various schemes including SBM, 15FC & Smart City Mission. A 

separate account has been created for compliance of NGT orders under Deputy 

Commissioner and funds to the tune of Rs. 40 crores have been deposited for instant 

remedial actions. Copy of acknowledge of DC& bank statement is annexed as 

ANNEXURE 14. 

Whereas News ltem Published in Hindustan Times dated 02-09-2022 titled as 

"Ludhiana Major Fire breaks out at main dump site again". It is submitted that the 

reason of fire break out at the site is due to methane gas being generated out of the 

waste Corporation fire tenders were rushed to douse the flames successfully. In order 

to permanent solution of methane gas, the Corporation is in the offing to bioremediation 

of legacy waste in phase manners. 

The report is submitted for your information please. 

Commissioner 
No. 344/Ps/D_ Dated Ds-lo-20)2 

A copy is forwarded to 

1. Deputy Commissioner, Ludhiana for kind information please. 
2. Chief Environment Engineer, Punjab Pollution Control Board, Ludhiana. 
3. Dr.Babbu Ram, Technical Expert, Moitoring Committee 

Comnissioner 



AnniuA - 1 

LUDHIANA SMART CITY LIMITED 

LETTER OF ACCEPTANCE 

To 
M/s. Sagar Motors, 

Sagar House, 
Nr. Vivekanand Chowk, 
Nanded Road, 
Latur, Maharashtra -413512 
Email: sachin314@amail.com 

No LSelraSa Date: o1u2 

Sub: Supply, Delivery, and Installatlon of Legacy Waste Screening Machines 
and Reclamation of Land by Sclentifically Processing the MCL Existing 
Legacy Waste Dumpelte through the Process of Bioremedlation/ 
Biomining at Ludhlana Including Operation and Maintenance of 
Machinerles 

Ref: . RFP dated 17.03.2022 
l. Your Proposal dated 28.04.2022 In rosponse to the RFP 
lil. Your fnanclal proposal opened on 17.05.2022 

It is to infomm you that the Competent Authority of Ludhiana Smart City Limited 
has approved the Price Proposal submitted by you vide your proposal referred 
above. 

Ludhiana Smart City Limited hereby issues this Letter of Acceptance 
(hereinafter called "LOA") of your Price Bld of Rs. 27,17,00,000/- (Rupees Twenty 
Seven Crore Seventeen Lakh Only) (hereinafter referred to as "Contract Price") 
inclusve of all applicable taxes, duties and levies agalnst the estimated project cost 
of Rs. 28,49,00,000/- i.e. 4.63% below the estimated project cost. 

2. 

You are required to return a signed copy of thls letter as a token of your 
acceptance of this LoA within 7 days of issuance of this Letter. 
3. 

You are required to submit the Performance Securityform of the Bank 
Guarantee. issued from a scheduled nationalized bank, of amount Rs. 
1.35.85,000/- (Rupees One Crore Thirty Five Lakh Eighty Five Thousand oniy) (5% 
of the Contract Price) In favour of Chief Executive Officer, Ludhlana Smart City 
Limited, payable at Ludhiena within 28 days of issuance of this LoA.The Bank 
Guarantee shall be valld upto 28 days after the Contract Period, ie. 23 Months from 
the date of signing of Agreement (Four Months Commissioning Period plus 28 days 
after the expiry of 18 monthe of Operatlonal Period). It is hereby clarified that in case 
of any delay in the commissloning of the Projøct, it shall be your responsibility to 

4. 

AGAA For SAGAR MOTORS 

PARTNER 



Unian 
extend the Bank Guarantee till such a period that it is kept valid for the requisite 

periods. 

NAA 

You are also requlred to sign the Agreement with LSCL within 28 days of 

issuance of this LaA. 
5. 

6. Failure to comply with the conditions of LoA shall result in, including but noO 

imited to, revocetion of this Letter of Acceptance and forfeiture of the EMD 
submitted by you. 

Chie Executive Officer 
Ludhiana Smar Gity Limited 

No Date: 
Copy of the above is forwarded to; 

Vice Chaiman, LSCL cum CEO, PMIDC, Chandigarh for kind information 
please 

Chlef Executive Officer 
Ludhiana Smart Clty Limited 

For SAGAR MOTORS Mo GAR 

DATKIER 





Annmue - 3 

Nirman ti4wa Nrw Deire 

Daled h 121*1 JAy 7072 
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Minutes of Meeting of Bc, LSCL held on 06.09.2022 t PMIDC, Chandigarh 

Minute of Meoting of Exeoutlve Committee (EC) under Ludhiana Smart City 
Limlted (LSCL) held on 06.09.2022 under the Chalmanshlp of the Chief 
Executive Omcer, PMIDC cum Miesion DIrector, Smart Citles Mlsslon (vla VC) 

Date 5h September, 2022 from 4:30 PM onwards 

Venue Conference Room, 6h Floor, PMIDC, Department of Local 
Govermment, Sector 35 A, Chandigarh& Via Video Conferencing 

The following Members of the Executive Committee particlpated in the meeting: 

Smt. Shena Aggarwal, IAS, Commissioner, Municipal Corporation Ludhiana. 
Smt. Shena Aggarwal, LAS, Chief Executive Officer, LSCL (Convener). 

Shri Amarjeet Singh Bains, ADC Representative of D.c., Ludhiana. 
Shri Charanjiv Lamba, PPS, ACP (Traffic) Representative of Commissioner 
of Rolice, Ludhiana 

In attendance: 

Shri Dalit Singh, Engineer-in-Chief, PWss8, 

Shri V.P. Singh, General Manager (Project). PMIDC. 
Shri Sanjay Kanwar, S.E., MC, Ludhiana & Nodal Officer, LSCL. 

. 

5. 

7. 

At the outset, the Chairman, Executve Committee, Ludhiana Smart City 
Limited (LSCL) welcomed the Members of the Committee and Initiated. the 
discussions on the following agenda items; 

Agenda No.1: To grant Leave of Absence to Members of the Executive 
Committeo of Board of Directors of LSCL. 

Leave of absence was granted to Smt. Surabhi Malik, IAS, Deputy Commissioner 
Ludhiana and Dr. Kaustubh Sharma, IPS, Commissioner of Police, Ludhiana who 
were unavalable due to unscheduled official engagement. However, the 
representative of the Deputy Commissioner & Commissioner of Police have attended 

the meetin9 

Agenda No.2: Appraleal and approval of Procurement of Portable Compactora 
for Secondary Storage & Hook Louders for Transportation of 
Municipal Solld Waste for Municlpal Corporation of Ludhlana 
under Smart City Misaion (estimated project cost Rs.27.07 Cr.) 

The commltee was apprised of following: 

The project was approved by the Committee of Chief Engineers, LG in their 

meeting dated 08.02.2020 and subsequently in SLTC. 
1. 
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Chandlgarh 

The following ie Machinery Cost approved by Committee of Chief Engineers, 

Local Govt. Punjab; 
2 

a. Supply of 1 0.6 cum portable compactors: Rs. 11,41,11,900.00 

Rs. 8,39,55,560.00 

d. Hook Loadere: 

Total: Re. 19,80,67 460.00 

Subsequently, a revieed DPR for Incluslon of 0&M component was prepared 

and approved in CLTC meeting dated 24.11.2021. The estimate wa38 

pproved by the Committee of Chlef Engineers, Local Govt. in their meeting 

held on 23.12.2021. The estimate for O&M component of Rs.10.24 Crore was 

placed in the SLTC meeting dated 16.05.2022 for their appraisal an 

approval. 
The sLTOC considered the additional cost of Rs.10.24 Cr. (Rs.7.48 Cr. for 

operations & Rs.2.77 Cr. as maintenance) towards O&M of the machinery for 

a period of five years based on the undertaking that operational hours shall be 

for 12 hours per day and recommended the same to be placed before the 

Executive Committee of the LSCL for their appraisal and approval. 

The Executive Committee in its meeting held on 29th June, 2022, decided 
that a team of Solid Waste Management Experts from PMIDC should visit 
Ludhiana and ascertain the visual impact/ usability of 30 nos. of Compactors 
instailed so far by the Improvement Trust, Ludhiana. After receiving the report 
from the Commitee, this agenda item may be put up in the next meeting for 
consideration. 

In compliance to the directors of Executive Committee, the Solid Waste 
Management Experts from PMIDC vis ted Ludhlana and have submitted the 
following conditlons to be fulfilled by Municlpal Corporation vide letter Memo 
No. PIDC/PDM(PYSCM/2022-23/5529 dated 3" Aug 2022: 

5. 

a. Transfer Station wise (existing/proposed) action plan for door-to-door 
collection/area coverage 

b. Timeline for compliance by 100% Bulk Waste Generators 
C. Arangements for separate dlsposal of collected wet and dry waste 

including hazardous and sanitary waste at the disposal site and starting of composting of wet waste. 

Whereas, Municipal Corporation of Ludhiana have submitted the replies vide 
letter no. 254/PS/D dated 05 Aug 2022 as follows: 
.Transfer Station wise (oxleting/propoaed) actlon plan for door-to door collectlon/area coverage: 

A Micro-Plan has already been prepared for effective monitoring of the waste collectlon system and conversion of secondary collection points to transfer stations. 

Page 2 of 4 



Minutee of Meetlng of EC, LSCL held on 06.09.2022 ot PMIDC, Chendlgarh 

b. Curently, Municlpal Corporation Ludhiana has 8 operational Portable 

Compactor Transfer atatlons having Separate cabins for Dry and Wet 

Waste, and 28 more such sltes are under construction, whose 

Locations are depicted in the mep atached. Adopting this practice 

has resulted in easy transportation and cuting back on disposal fee 

of waste at the Jamalpur waste processing site. Furthermore, the 

segregated wet waste being recelved at the Jamalpur site is being 
processed through windrows composting. 

C. A total number of 350 E-Rickshaws (having compartments for wet, 

dry and Sanitary & hazardous waste) has been ordered by MCI. for 

door to door collection. Among these 350 E-Rickshaws, 50 E 

Rickshaws has already been deployed and currently operational. 

Moreover, 200 Tippers having waste carrying capacity of 3.3 Cum are 

under procurement stage through SBM funds for strengthening the 

door to door waste collection and segregation. 

i. Timeline for compliance by 100% Bulk Waste Generatore 

a. Municipal Corporation Ludhiana has conducted a survey for 

ldentification of Bulk Waste Generators. The Municipal Corporatilon 
Ludhiana has already issued notices to all BWGs and more than 30 
BWGs have started composting of wet waste inside their premises 
as per SWM Rules 2016. Also, a massive IEC campaign and 
workshop, have been planned for awareness of BWGs. Municipai 

Corporation Ludhiana ensures 100% compliance of Bulk Waste 
Generators till 31* March 2023 

il. Arrangementa for separate dlsposal of collected wet and dry waste 

Including hazardoue and sanitary waste at the disposal site and 

starting of compostlng of wet waste. 

The wet waste reaching the dumpsite has been planned for 
composting by windrows formation. Currently, windrow formation 
has been started for approx. 50-60 TPO wet waste which shall be 
increased gradually. The E&Y Consutants for Solid Waste 

management has started preparing DPR for Blo CNG Plant of 200 
TPD wet waste 

. 

b. Work order has been signed with Concessionaire for Bioremediation 
of 5 lakh MT legacy waste on Dated 3° August 2022 which currently 
covers an area of about 12.5 acres. This land shall be vacated as 
bioremediation proceeds and this reclaimed land will be used for 

processing of wet waste by windrow composting and also store 

separately. 

Massive awareness drives are being taken up by Municipal 
Corporation Ludhiana for a0urce segregation of MSW into dry, wet, 
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hazardous and santery waste. A contraot wll lso be signed by 
Municipal Corporation Ludhlana with e concessionaire for handling 
and dlaposel of domestie hazardous and sanitary waste 

As per the MoU signed between LSCL and MCL dated 31.3.2022, the project will be executed by MCL as a deposit work. 
Ih view of the reply recelved from MCL, and the MoU signed betweeen MCL and LSCL, the revised DPR for Incluslon of 0&M cost has been submitted for approvel of Executve Committee. 

Decisions & Dellberations: 
The CEO, LSCL emphasized upon the need for the compactore and shared that Corporation haa adequate sites avallable for installing these. 
Keeping the same in view, the Executlve Committee deliberated and accorded approval of additlonal coat of Rs.7.86 Cr. (Rs.5.09 Cr. for operations & Rs.2.77 Cr. as maintenance) towards O&M of the machinery for a period of five years with 8 hours operation per day subject to a condltion that optlmum utlization of all the machlnery and compllance of the following three conditions shall be ensured; 

Proper segregation at secondary points, 
3. 

. Proper collection of waste from areas linked to a transfer station, and 
Arrangements for soparate disposal of collected wet and dry waste including hazardous and sanitary waste at the disposal site and starting of composting of wet waste. 

There belng no other business, the meeting ended witha vote of thanks to the Chair. 

Chairman, Executíve Committee 
Boárd of Directors of 

Ludhiana Smart City Limited 
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Enabing Urden 
Inlrasructun 

PUNJAD MUNICIPAL INFRASTRUCTURE DEVELOPMENT coMPANY 
Uh Plber, Punlb Munielpal Bhawan 

(Department of Local 0overnment) 
Plot No. 3, 8ector 3A, Dakshln Marg, Chendlgarh.190022 

Emall: cepmlde@gmall.com, ewm.pmlde@omall.com 

al com 

Memo No.PMIDCSWM/2012/..D. Datedh.a6|294:2... 
43 A 

Throygh Emall Only 

Commissloner, 
Municipal Corporatlon, Ludhlana 

Subject: SBM-lunda for Solld Wate Management-Limit assigned on PFMS Portal. 

Rel. Your office letter No.130/PS/D dated 18-05-2022 on the subject noted above. 

Kindly refer to the above. It is informed that limits for SBM-U funds has been 

aSsigned on PFMS portal on dated 15-06-2022 as under: 

Componenv Work 
Demand of LAmit Approved Remarks, if 

Sr Funds 
any 

No 
Rs. 15.00.00,000 

200 No-Compartmentalized Dry & 17,00,00.000 

Wet Waste Tlpper ( Capaciy 3.3 

Cum) 

4 No. Back hole loaders 248,00.000 Ra. 1,20,00,000 

TOTAL Ra16,0.00,000 

This is for your kind information and further necessary aclion. 

The utilization of above $BM-U funds is subject to the condition that: 

i) The technical specificatlons of the above machines may be fixed to be generic in 

nature so as to invite maximum participation in the purchase process. 

i) The funds to be utilized for the same purposcs for which ubove limits have been 

assigned 
ii) The due procedure will be adopled/ followed for the uilization of above sBM-U 

funds. 
iv) The requisite quality of the works/equipmen/ services to be ensured. 

v) The utilization certiflcates (UCs) in the prescribed format along with AC/DC 

bills to be submitted to this oftice immediately 
Chlef Engier M| 

CC 
I EACEO for kind infomation of CEO/PMIDC 
2, General Manager (F8&A), PMIDC 

Finance ExpervPMIDe for necessary actlon to collect the UCIACDC bills elc. 
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(25 Natlonal Informatlcs Centre Services Inc. 

(A Government of Indla Enterprlse under NIC 

NIC 
Ministry of Electronics end Informetion Technology 

Work orde 
(0STIN No. of NICSI: 07AAACN2185J1ZE) 

Dste 0-APR-2022 

M2200126 Work Order No: 

Project No: 

PI Number: PMPP8214025 

s22001OMPPB 

Municlpel Corporallon Ludhlane 
Project Name 

Name: 
Enet& Young LLP 

3rd &6th Floor,Worldmerk-1,1GI Alrport Hospllalty. Distrct Aerocity Delthk 110037 

Kushel 8ansal 
Addrese 
Contact Peron: 

Issued to: 
one No. 
Emall lD: 

99100078 
kushal.bansal@in.ey.com 

Subject: Work-Order for providing Cerufed e-Govemence Professional Services es mentloned above. 

In relerence to your Emgnelment No:10(08)2020-NICSI-E&Y(TIer-1) Vald TuI: 21/10/2023 with NICSI, lssued with the approvel of the Competent Authórilty, I have been 

8GST 

, 

directed to place an onder ior Cerihed o-Covemance Profosslonal Servicos as per the delall and Toms and Condlions given below 

3. 

casT IGST 
Total Unlt Rete per 

Monh 
(exeluding 
Taxe 

D Date of 

Deployment 
(From/To) 

(%) HSNI 
Perlod Person 

(No. of Months 
Requlre 

d 

SAG 
(AxExc) IAmount Amount IAmount 

No 
Code 

dayo 
C) (D) E) () (H) 

(A) (B) 
3/04/2022 To17.9,120.0 9.00% 9.00% 0.00% 

1.81.661 Stx Month() 3.00.000.00 
998311 Consultents wth 10 yr and « 15 yrs 

experience(ManagementFunctlonal 
Profle Tier-1) 

12/10/2022 1,61,651 0.00 

3/04/2022 To32,02,003.2 
12/10/2022 

9.00% 9.00% 
z,96,361 2,96,361 

0.00% 
0.00 Sk Month(9) 2,75,000.00 998311 Consultants with 6 yra and « 10 yr 

experlence(ManegemenUFunclonal 
Profle Tier 

2 

29 
25,14,680.6 9.00% 9.00% 

2,28.312 2,26.312 

9 

00 Six Month(s) 2.10,000.00 3/04/2022 o 
12/10/2022 

2 3 998311 Consullants with< 3 yrs 3 998511 eience(ManegemenUFuncnon 26 26 
76,03,613 6,04,325 6,84,325 

16 
Profle Tier-1) Total Amount In Re. 0.00 

18 

Grand Tolal (in Re,) | 89,72,263 

The services of Manpower are to be provided el the office of Municlpal Carporation Ludhlana .Locatlon: 

Municipal Corporalon Ludhlana 

Sarabe Nagar 
Zone -D 

Ludhiana-141001,Punjab 
.The contact person is M/Ms.Sh. Ankur Mehindroo. Joinl commissioner (Contac-nos 9888380168 and emailHd: ldh. sbmumc@gmail.com). The details of 

mulHocation deployment of Menpowor. eny are etteched in Annexure-l 

1. Plecement of Work Order L.NICINICSi mey pleco the work orders lo the empanelled egency for ls own requirement or lor is projects on behell ol lte dlents. Work may be awarded based on 

Man-Monh besis or Projeci noo 
i. Io view of NICSI's order on Procurement Prelference Policy. preference shal be given lo Li vendor of such parucular category lor digtribution of projects 

(purchase orders)/ work in thal categony. However, NIcSUer nali neve nont choode any olher elglole endor lor alotment of projects (purchase orders) 

work considenng varous parameters like pertomence, ocaion, mix ol proeGi olc. or any other laclon depend on the sltuation. 

L. The Work Order may encompess the complele scope of wo or mey require rew sevices. 00pending on the requirement. the Work orders mey be placed to 

anyone of the empanellod agency. more then one depending on the project requirement or the 1OR may be given lo more ihen one empanelled agency lor their 

proposals tor the specific scope of work using the Li rales. 

v. On receipt of request from a User department, NICSI would inlom the User DepartmenU Agency/ Instilullon about he Empanelled agency and the GFR 

complant procedure followod in the empanelment. 

v. In case the User Department deany end speciicaly seles in wrilung he neme of a paruculer agency. NICSI may aasign the work to thal agency. lIn such cases, 

he responslbility for edhering to relevant finencialprocurement rues would be ihat of the Deparument concemed 

v. The Tems of Relerencel Scope of Work wl De shered emong al Empeneied Bgency and hey would be inviled by he Committee to make presentations and 

submisslon of lechnical proposal and financiel enon o50mele in 5opareie 5980 envelope regerding the project under consideralion The presentations may be 

evaluated objectively. based on which the mosl suilable agency mey De assoned ihe work by NICSI on Ihe recommendalion of the above Commttee. There 
valualed obecte sd novemen of te User Department in the process of selecton of agency For assigment of won to Empanelled egency tne abore 

mentioned Standard Operating Procedure (SOP) s followed or implemenlauon ol new guldelines from time lo lime 

G H 2 3, B Ha, MI. EIT 15. ¥ITTI I TH, T -110086. FIT 20105258 28105054 28100437 20160415, aR 28106212 

Hall No. 2& 3, 6th Floor, NBCC Tower, 15, Bhikajcama Place Now Delhl110066. Ph: 26105258, 26105054, 26169437, 26169415, Fax: 26105212 
Website: www.nlcel.com, Corporate ldentty Number: U74899DL1995NPL072045 
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v The proposal of the olected agoney nlong wlth necessary supporting document minutos of meeting are thon forwardod to NIC3I by the usor department fos 

oProforrma Involco (PI) 

hce the roquisito hunds nre transtemed to NICSI gelnet lesued PI, the Worh Ordor wil bo plecod on Ihe sgloctod agency a9 per tho terms and conditions of 
he empenplrmenl end scopo of work. 

Th 
epenelled agoncy will provide servico all over lhdle. In ceso deployod rosources are requlred to underteko any lour in the inlerest of the projøct. from the 

proyect 
AUthonty of the NICSINIC/USOr doparimen 

hen the TADA In the lom of OPE ehell be applcable. Howevor eny fuch lour/ iravol for the projoct would rqulro a prlor approval irom the compelent Out of Pockel Expensos (OPE) for Conaultents will be relmburaed on producllon of origlnel documont. tach won order will bo considered as o projocl end OPE (Out ofl pockel Expense) shouldn't 0xceod 15% of th0 worx order valuo 
EchJob Assignment will be done al the cost Anallzed doponding on Prolect Exocutlon Model used In TOR 88 mentlonod In tender documenu empanoiment Assionments 
A CONSUU TING ASSIGNMENT (CAPACITY AUGMENTAiON) c oo. he vendor will propare list of Conaultents Indlcating thelr oxperlence in Iho aree besed on requroment as montioned in the lorms o Proposed 

Consultents for Capecity Augmentetion" APrOjeci Novew Commitoe (PRC), constituted tor the purposo ol solection of consultants, may shortllt tho consultants for doployment in man-month mooe 
n cese PRC desies, he consullents meay be celled lor pemonel inlerection/presonlalion. After selection ol consulenls by PRC, NIGSIINIG ill 13Sue a wok 

gnment. In case the PRC is not fomed. the above hncton may be done by the concerned nodel offncer of user depariment. 8OELIVERABLE BASED ASSIGNMENT 
For each job. the vendor wll prepere estimeted time/cosl document as "Eslimated Resource Deployment Proposel" indiceting the man-month effons of vendor s 

Dnsultants at vanou propere estime 
A Projec Review Commitee (PRC) may evaluete Iho proposals for selectlon of one of the empenelled vendors. In case PRC desires, the vendors may be called 

for presenlation Ater approval of the costime ostimates by a Project Revlew Committee (PRC). NICSINIC will lssuo a work order for job 8s3ignment. 

evels ethe rates nnelged through his empenelmenUiender. 

expenenc as per Fdr at he above lovels shod rge within glven lime frame SUNIC wil Issue a work 

v. Vendors consullants deployed on a job will use thelr own Infrestructure when working from NICSlNIClusers premises. The users responsiblty will be resuicieo 

to provde workspace and environment for the consultenls' ofmcial work releted to the asskoned job. Except, for Ihe slualion where It mendates that infrastruclure of 

the wonkplace has to be use 

expenence as per Educetional Qualificatlon and Expernence. NICINICSI may call for this Infomatlon for a professlonal belore he/his deployment. 
ueincetlon and Experience. NICINICSI may cell tor this lnlo souid have regular educatonal qualifications and 

3 Expectation Models 
A Consultng Assgnment (apaciy Augmenlation) Commune 
Preparaton of Tems of Reference (TOR) Indleating nature of work, duradon, resources requlred, place of daployment, reponting oflicer. deliverabies. selection 

_eparatbon of Terms of Referanrs O hty/department 
cniena elc for hinng the services of con 

Conslituton of Project Review Committee (PRC) and/o other such commlttees by Minlstry/Department with members from NIC, NICS! as well 
APproval ol TOR by Ministry/Department 
Rarsing of Pi by NICSI to MinistryDepartnent for release of funds 
VI ransler of Funds as per Pi lo NIGSI bY Minlstry/oepartment V. Circulalion of resource requirementiOR o empanelled vendors by NIGSI Vl. Seleduon or resources om empanen Yondon Dy PR 
Intmalon of empanelled vendor of ihe telected rosource, kind of resoOurce, dale ol |olning and duration by Minlatry/Depertment to NIcSI x. Order placement by NICSI to selected empanelled vendor(s) Depioyment of resources by empanelled agenoy end thek Jolning at deslgnated pleces x Preperauon of Montnly Penommance Report (MPR) 1omal for oach deployed resource Indlcaling key parfomance Indicalors likely lo be achieved during the 
penod ol epioymen 
K MPR as per Monthy Perfomence Report submiseion by Reporting Omcer for resources Indlcating the KPls achieved xiv. Rais1ng of monthly bills along wih MPR by empanelled vendor lo NICSI lor release of payment ea per VWork Order w Project Closure on ils complelion by NICSI 

8. Deliverable based Assignment 
i Communicaion for initiaing Uhe project lrom Ministry/depertmenl 
uPreparauon of Tems of Relerence (TOR) indiceling nalure/scope ol wors, supportng docUmenis. duraion, place of deployment, mileslones, dellverables, 
seiecluon crilene elc. for deliverable besed consuling assignment from empanelled vendon 

Consututon of Projed Review Commlitee (PRCy Nodel Olcer endior oher such commiteos by Ministry/Department with members from NIC. NICSl as well 
v. Approval of TOR by Minisiny/Department 

v.Carculauon of TOR along wilh upporing documents to empanellod vendors by NICSI 
VISelecuon ol vendor and cosl as por solecuon cntena defined in TOR by PRCI Nodal Officers. 
provaloommlee Minules by Minisury/department 

nite 

S to MinisiyDapartment for relesse of unds 
SrOFo5 as per Pi lo NICSI by Minlg iry/Depertment 

Order Placement by NICSI to s0lected vendor 
ki Deployment of resources. requlred, at designated placos, hnallzatlon ofl Mileslone Pefomance Report (MPR) Indlcaüng milestones, dellverables, key PaE uy peremelern lor dellverebles etc. 

MOP eco vendor undor iho guldance of PRC. 
X. MPR 5 per Monihy Performance Report Submission by Roporting omcer lo vendor al the end ol eech milestone based on PRC review Sign-of by Ministy/Depamont pano100 vendOr lo NICSI for releeso of payment as por Work Order 

xVI. Project Closure on s Completlon by NICSI XVIL Project Closre on e non 

4. Peformance Bank Guarantee 
The solectod Service Provider ahal bo requlred to lumish a Perfomance Benk Guerantoe equlvalent to 3% (Threo Porcent) of the Work OrderiPurchase Order 

value 
. PBG wil be in the form ol an Accouni Poyoo Domand Drall, Flxod Depoal Receipt froma Commorcial bank, an uncondiuonal and rovocable Bank Guaranlee. Bankers Cneque Troms commercel Dank or onine peymont in en acceptablo form drewn in the name ol National Informatic8 Centro SorvicOs inc (NiGSI), New 
Delhi. 

liu. The PBG should remein period of 60 (Slxly days) boyond iho delo of complotlon of all contreclual obligalons ol the supplor iv. The Porlormance Bank Guerenioe musi 00 ubmiled alor award ol conlraci bul beloro signing ol conlrac. v. The successlul senvIcO provioer hes lo ronew he Ponormance Bank Guarentee on same lerma end condituons lor the period up to contrect inciuding oxlonsion penod, any 
vl. Pernommance Bank Gueranloe Would be retumed anly eter auccesslul complelon ol tasks asslgned lo them and only aler adjugung/ recovering any Ues 
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recoverablel payable from/ by the Sorvice Provider on any eccount undar the contract. 

vii. The PBG wIll be releasod (wihout any accrued intereat) anor the completlon of all tesks (dellverables) as 888lgned In the PO. 

vii. NICSI will have the right to forfet the PBG along wih the Socurty Doposit without 8sslgning any roasons i the solected agoncy dofeuils or doomed to have 

defaulted or in the case of non-acceptence of the puchase orders and thereshor tho ompanelment will be cancelled 

x. Empenelled agencyY shell be required lo gve PBo e9 per the following timelines (For work relelod lo Menpower mode and Project Mode) For projecis duration 

between 06 months, PBG should be submited within 15 days of Issuence of PO by NIcSI and lor projects durellon groeter then 6 months. PBG should be 

submitted within 30 days of issuance o Poby NICs. 

x. 
of the PO velue per day delay with a Meximum penelty cepping o 10% of PO value. 

xi In the event whereln a PO is released by NICSI for project renewal or a fresh PO ls released. the vondor shall ensure extenslon/ submission of PBG with 15 In the event of defeulvdelay In submission of PBG within the stipuleted tIme. the egency shell be llable lor a penalty amountlng to 0.1% (Zero Polnt One Percent) 

days of issuance of the PO 

5. Payment es 
.Payment will be mede in Indian Rupee8 only. 

. The paymenl to the agency wil be made on monthly basis deponding upon the ectuel duration of Gonsullancy services rendered at NICSi/NIC/USer OfMice after 

ii. 
avaling 

The agency 
s will sudmit Pre-receipted bills in triplicato (having deteils of concernod work-order number, Dete and Projecl-Number ol NICS) on moninly besis in. 

the name of NICSI-New Delhi by the sth day ol the sUcce@ding month elong with the Individual's Monthly Satistactory Periormance Repor(s) duly signed by 

NICSINICUser Project coordinator. Payment wil be mede within Jo days of submisslon of the Bl along with all the complelod documents and aner deducing the 

applicable penaly 8ny 
n Payments shall be mede subject to deductions of any amount for which the agency Is lleble under the ompenelment or tender conditlons. Funher all paymenis to 

agency will be made subjecd to deduction of TOS (Tax deducton at Source) appllcable to deployment of professlonals as per ihe Income Tax Act. 1961, and also 

taxes, any, as per Govemment of Indle nUlos 

v. 
applicable 

TADA Shall 
penaiy 

be payable 
o o 

directy by the cllent on productlon of travel documents In orlginal and prior approval of competent authority for undertaking such lour in 

project interest. TADA Component reimbunemenl shall be limited to enldement of Govt. of Indla Group-8 Omcers. However, No TA/DA Is admissible for the 

urces on projects anywhere n indie. 

vi. GST would be paid extra as may be applicable from time to ume. 

vi It is the bounden duty of the empanelled agency to reguleny pay the deployed manpower thelr entitements like monthiy 3alarieswages/ennual increment EPF 

ESI/Bonus/ Medical Insurence/Accldental Insurance etc. as may be appiicable. 
V in case the submission o monthly bills to NICSI s delayed by the agency beyond 15 days from the last day of the month in which the services have been 

provided or the concemed Work Order dete, whlchever is later. Then, the entire llabllty towards payment of Interesipenalty to the tax authorities would be borne by 

the respective agency so that NICsi s nol burdened unnecesserily with this amounvpenalty otc. The entire amount wll be deducted from the payment due to 

Any dispDute ansing beween the parties during implenmentalon oI thia Work Order/ Contnct le to be resolved mutuelly. f any dispute remalns unsetted, the 

urt al Delhi /New Delhl have the axcluslve Jurisdicton to tny and selte all dlaputes belween the parles aising out of this conract. 

Paymenl will be made wthin 30 deys on recelpl of bire with complele document, subject to Bvallabilmy irøcelpt of fund from User Dopartment. 

xi Apart from above mentoned blling process, NICSI may ask vendorn to ubmi Dl througn ite onino syslem aiso 

x.Pre-receupted bills shell be submitted in triplicete in lhe neme of: Natonel Inlormatics Centre Services Inc Hall No. 2 & 3. 6th Floor, NBCC Towor,15 

BhikajiCama Place.New Delht ?110068. 

6. Penalties 

i, Any unjustihed and unecceptable deley rosulting rom roasons attributable to the Empanelled agoncy boyond the dellvery I Installation (where applicable) 

Schedule as per purchase/ wonk order will render the agenoy Iiable Tor liquideled damagos al he rato as montioned In the following polnts. 

The Empanelled agency shal render the Bervicas sticüy adhering to the importent oates by NiCSINIG in the Work order. Any delay, nol condoned by NICSI, an 

the part of agency in the perfomance ol its obligalions shall altract penaly. The penalty shall bo cherged at tho rate of 0.5% of the dolayed milestone (or ltem in 

default, as applicable ) per week of delay or per Ingtance of dofault (in case of translalion servlce3) sublect to a maxlmum of 10% of the work order value. Post that 
NICSI will have the oplion ol geting ihe worK done througn eilomalo 8ourees Btne cost eno nsk one deauitng egency. wnich wiul be realized irom pending 

payments ol the Empanelled agency, or lrom the secunty deposi, or irom he Penomance 5enk Guerant 
i. The Empanelled agency shal not refuse.o 8CcoptNGSUNIG Work order under any prelex Iho work order can be collected from NICS/NIC oflce or 
convenient to the agency, it can be mailed to them. The selected egency shell slent the wonk ithin 7 working deys of the date of the work order. For blgger 

projects. tmelines wll be mutually agreed between usor depariment and the solecled agencyY 
v. For three sucCessive recurences ol delaut relaled to non-oxecutlon of work ordere for reasons attributable to the egency, NICSI would be tree to lodeit the 
delaulting egency's Penomance Bank Guarentees receled egainst the eectod work orden end/or leminatilon ol the Contract provlded agency falls to remedy 

Such detaut in splle of 30 days written notice Irom NICSI lo cure sUch default 
v. If at any ime during performence ofl the work ordor, he agency encounler condiions lmpeding timely perfomance of the ordered servces, the agency shal 

promply nouity NICSI In wning ol the lact ol the dolay, its likely duraion and its caUse(u). 
vi. If NICSI empanelled agency deploys a paricular resource for e olven projec asslgnment (duralion more than 6 maonths) then that particular resource has to be 
engaged/ deployed on the Projeci for aleast6 (six) months. Disconunully of the perucular resource prior lo six moniha ahall attrect a penalty ol 10%(ten percent) oft 
the resource bling valuo on the empanelled agency for the pernod of uneveleblily. Exceplon lo the Penally on digcontinuity of e resource along with relevant 

doCumeniS in 5uppon Br 
(a) unavala bilily due lo health issue 
(6) Resignation by the resource (subject lo at leasi one month of knowiedgework transler to the new resource) 

(C) Clienlend user desires io replace the periculer resourc 

lalm 

7. Deployment Of Manpower/Resources 
A_MANPOWER/RESOURCES RELATEO TERMS & CONDITIONS 

he manpower provided by ihe agency shall wok as per user d0periments Work Jchedule. 
u. Neither the sgency nor is personnel women can be ireeted es employees of NICSI Ior ay ourposes hey ere not enuled lor any cein in orelerence. etc 
over any job/regular empioyment of NICSI. The agency or s workmen shall nol a eny poin! of ume have any cleim whalso0ver against NICSUNIC. The Agency 
shouid submit undertaking rocolvod trom the rospoctive deployed manpower in NICSI/User Department regarding the same 
il. t the User Depariment / NICSI so recommends, deployed resource musl be replaced by the agency wlhin a period of 10 working days. 
v. Il is expressly understood and agreed lo between the parlies lo this agreement that ihe manpower deployed by the agency ahell be ihe employees of the agency 
tor all Intents and purposes and in no cose, there ahll be a relaionship of employer end employee between the NICSIUNICuser department and the said 
manpower The Agency should submit undertaking rocelved from the respective deployed manpower in NICSI7 Uaer Dapartment regarding the same along with 

Employmont certificale by HR issued lo those manpowerls. 
v. The manpower employed by the agency shall have no right, whalaoever, for any appolnumeni In the NIGSl/NIC/user deparimenl In lemporarily /ad-hocldaly 
wages/regular capacity on the basis of thelir work in the NICSINIC/Uaor department. 
vi. In cese any employee of the agency so deployed enters in dispute of any nalure whelsoever, t will be sole responsibility of the agency to contest the same at 

appropriate forum(s) 

B._LEAVE POLICY FOR DEPLOYED MANPOWERRESOURCES 
. The resources should be stationed in NIGSUNICAJser departmenUProect Localion for the anlire project penod. The Resource has to follow the working hourt 
working days and Holldays of respective NICSUNICUser department. 
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Rsource hall got prior approvel of NiCSINICUser department before leaving NICSINICUser depatment/project iocation Leave entitlement and computetlon will be effectle from date of stan of project 
v.An employeo can avall maximum 18 leaves per year on pro rate basis. 
.Lepve canno! be claimed Bs an employee's nght Excopt In case of emergencles, all leave will be grented subject to orgenization's requirements A situaton will 
be considered en emergency on e case7by?cese besis end will be decided by the Nodel Omcer of NICSI/NICUsOr depertmenUProject. 
C_DEPLoVED MANPOWERVRESOURCES cONTRACTUAL POLICCY 

MenagemenUFunctionel end Technology prole coneultent rosources deployed under this tender should be on peyroll end futl-time employoe of the 
ompanelled consulting gency 

ncase cetain projoct equlres compelency In nlche erees (ke Govemment process Expert, legel experts, Bio Metrlc expern or Oomain experts or any 
Soect verter Expets) end consuling agency mey not heve specinc experts whlch cen be deployed on the project In such cases Wnerg ihe SKI" 9ap XSIS. then only the resources under "SubJect Meter Expet profle only are allowed to go in for subcontracting as it could help bridge the compoency gap O. NICSI's INDUCTiON PROGRAM FOR DEPLOYMENT OF MANPOWER& RESOURCES ONOr en induction progrem to ell the resources. belore iheir deployment lin the project under this empeneiment. ovspec Suehs Govemment processes, Structure, Depariment specinc Schemes and an overviewof commoniy used relaleo oo0v applications such es-OMce, e-HRMIs, PFMS, Coune olc. whlchever le applicable. o0e o the reining proorem would be es per the projecl requlrement, which may be online/ofmine mode, depending of the requlrement and aveil@ bility 

v. On suCcesstul oompletion ol the training. the resource would be provtded with tralnin0 completion certincele tor the project The depioyed rosources heve to complete thlo treining progrem within 30 doys from the deploymenl sten dete. he resources heve lo underteke end pesse domeln-speclnc essessment test before the deployment in any project. This assessment lest is specine to assess 
the skil set of domein equired in the project end would be conducted by NICS. 
6General Tems end Conditions 

ns emp8neiment s nol assigneble by the selected vendor. The solected vondor shall nol assign Its contractuel authory to any oher third pary. 
. AS a matier o' policy and practice end on the basis of Nolification published in Gazelte of Indie deled 14th March. 1998. H is clenfied thas the vendor selected through ths tender can be evelled by both Nauonal Informalics Centre [NIC) and Nationel Inlormelics Cenuresorvicosincorpone he case may be depending on the project, end the solecter 
rendern respctve organizatton. In other words, the soleclion procadure adon reS supplies to both or eny of these organizatlons as por ne 

on procedure adopled in this tendor remains applicable for NIC as well, and in the ovent of renoenng services / supplies to NIC, the selected vondor shall dischen 

. Any oerau or Drach in discharging obgabons under thie tende by the celecled vendor while rondenng servicesupplies lo NICSI, ahall iovite ll or any actionssanctions. induding execuion of Bld Secuing Declaraton, seCunty depoait slipulated in the tender document the declslon of NICSINIC anived at as 
owDe unal and no presentalion of any kind will be entertained on the sbove. Any altem 

may disouality the endorfempanelled vendor lor he present lender and the vendor/empaneilled vendor may also be lablo to be deberred from bidding for noers in uure lor a penod ol at least hree yoars. 
.Ates ano conouons goveming picOs end aupply oven in this tender, au appliceble to NICSI, wli be medo equaly applicable to NIC e 0 nneo 00r un in-oodc Ol any conditlon(0) of Lendor or Suppiy order, at any Stage during the courso of prolect 

l obligetions under this tondor vis-a-vis NIC. 

y etempt Dyany vendoriempeneled vendor to brlng pressure of any kind 

deployment period., the legal ection as per ruleslaws wil be akon. vi Any atempt by vendorlempenelled vendor to bring preesure towards NIcSi's doceion making process such vendora shell be disqueliled for parlicipatlon in the 
present tender and those vendors may be llable to be debamed from bldding for NICSI tonders in future for a poriod of hree yeen. 
in addilion to above, el he oher dauses whlch are not mentionad In thle Purchano-order but are a part of the concermed Tender No.NICSVeGov Prolessionals/2020/11 and Une Empenelment No.10{03y2020-NICSI-E&Y(Ter-1) Veid Tll. 21/10/2023 shail be ipao-ecto appllcable. uind rolabng to thie Work-order, the concemod. Project Managor ( Jagit Singh, Generel Menager) at NICSI-New Oelhi shall be contacted. The conacl number lk and omallHd le jagt.singhenic.in. 

Far NaUonal Informetlce Centre Services Inc 

(Jagjit Singh) 
General Manager & 

Project Menagor 

1 HoD.GM/DGM NICSI, New Delh. 
2 Accounts Secion, NIcSI-Now Delh1 (Emeil. nica-accoun 1nic.in) 

C S o rel Maneger). NiCSI-New Delhi (Email:; agj|iL aingh@nic in) 

s PO Secuon NICSI-Now Delhi (Emelpe-ponicsi@niç.ln) 
6. Guerd File. 
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Munlcipal Corporatlon Ludhlana 

To 

No:13S.la|ss0 Dated.-1s//p,2 

Subject:- Notlee regarding non compllence as a Bulk Weste Generstors under Sofld Waste 

Management rules 2016 

Slt, 
Whereas you are a Bulk Waste Generator according to Rule 3 (1) 8 of the Solid Waste 

management Rules 2016. 

And whereas as per Rule 4(51/ 4(6)/ 4(7)/ 4(8) of the Solld Waste Management Rules 

2016 you are required by law to segregate the waste at source end to process the wet waste 

within your premises through composting or blo-methanation and to hand over the dry waste 

to an authorized waste recycler In accordance with rules. 

And whereas Sectlon 399 of the Municipal Corporatlon Act 1976 empowers Municipal 

Corporation Ludhiana to make byelaws on any matter as descrlbed thereln. 

And whereas in pursuanece of the above section, "The Punjab Sold Waste Management 

and Cleanliness & Sanitation Bye-Laws 2020 were notifed on 11.08.2020. 

And whereas you have falled to act in accordance with the Municipal Corporation Act 

1976. the Solid Waste Management Rules 2016 and the Punjab Solid Waste Management and 

Cleanliness& Sanitation Bye-Laws 2020 and have falled to 

1. Segregate your waste 

2. Manage your wet waste through on site composting/ blo-methanatlon 

3 Manage your dry waste through authorized waste recyclers 

4. Manage your Green Waste through Composting 

5. Act in accordance with the sald rules ancllary to the above objectlves 

You are hereby through this notice, asked to explaln the reasons thereof and to directed 

to act according to the sald Act, Rules, 8yelaws within a perlod of 15 days from the receipt of 

this notice, faling which penalty of Rs 5000 per day shall be levled upon you from the date of 

non-compllance or the date of lssuance of the notlfication whichever Is later. 

You are also intlmated that you shall report to the undersigned 

<mcludhianabwg@gmell.com> Immedlately after due compllance of the said Act, Rules, 

Byelaws after which your premises shall be inspected for confirmatlon of the sald compliance. 

In case the compllance ls not as per the statutes, the penalty levled shall continue hereafter for 

each day of such non-complance. 

Joint Commissioner 



Municlpal Corporatlon Ludhlana 
0 

NS 

RSHshata. 
Shaek.Nagah Ckeo hurithtana. 

No:PIN|.SGM|D Dated-I1/1022 

Subjet:- Notloce regarding non compllance es a Bulk Weste Generators under Solld Waste 
Management rules 2016 

Str, 
Whereas you are a Bulk Waste Generator according to Rule 3 (1) 8 of the Solid Waste 

management Rules 2016. 

And whereas as per Rule 4(5]/ 4(6}/ 4(7)/ 418) of the 5olld Waste Management Rules 

2016 you are requlred by law to segregate the waste at source and to process the wet waste 

Within your premises through composting or blo-methanatlon and to hand over the dry waste 

to an authorized waste recycler In accordance with rules. 

And whereas Section 399 of the Municpal Corporatlon Act 1976 empowers Municipal 

Corporation Ludhiana to make byelaws on any matter as described thereln. 

And whereas in pursuance of the above sectlon, "The Punjab Solld Waste Management 

and Cleanliness &Sanltation Bye-Laws 2020 were notlfled on 11.08.2020. 

And whereas you have falled to act In accordance with the Municipal Corporation Act 

1976, the Solld Waste Management Rules 2016 and the Punjab Solld Waste Management and 

Cleanliness& Sanitation Bye-Laws 2020 and have falled to 

1. Segregate your waste 

2. Manage your wet waste through on site compostlng/ blo-methanatlon 

3. Manage your dry waste through authorized waste recyclers 

4. Manage your Green Waste through Composting 

5. Act in accordance with the sald rules ancllary to the above objectives 

You are hereby through thls notice, asked to explaln the reasons thereof and to directed 

to act according to the said Act, Rules, Byelaws within a perlod of 15 days from the receipt of 

this notice, falling which a penelty of Rs 5000 per day shall be levled upon you from the date of 

non-compllance or the date of lsuence of the notlhcatlon whichever is later 

are also Intlmated thet you shall report to the undersigned 

You 

<mcludhlanabwg@gmall.com> 
Immedlately ater due compllance of the said At, Rules, 

Byelaws after whlch your premlses shall be Inspected for confirmatlon of the said compliance 

In case the compliance ls not as per the statutes, the penalty levied shal continue hereater for 

each day of such 
non-compllance. 

Jolnt Commissioner 

n 220-



CLEANING OF GARBAGE VULNERABLE POINTS (BEFORE) 
LOCATION 1: Ward No 73 Ferozepur Road Near GLADA Office 

CLEANING OF GARBAGE VULNERABLE POINTS (AFTER) 
Location 1:-Ward No 73 Ferozepur Road Noar GLADA Ofice 

After 



CLEANING OF GARBAGE VULNERABLE POINTS (BEFORE) LOcation 2: Ward No 28 Dhandart Kalan,Near Shamshan Ghat 

CLEANING OF GARBAGE VULNERABLE POINTS (AFTER) Locatlon Ward No28 Dhandarl Kalan,Near Shamshan Ghat 



CLEANING OF GARBAGE VULNERABLE POINTS (BEFORE) Location 3:-Ward No 65 Sham Nagar 

CLEANING OF GARBAGE VULNERABLE ROINTS (AFTER 
Location SWard No 65 Sham Nagar 

*. 

* ****** 
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Office of the Deputy Commissioner, Ludhiana 

To 

The Commissioner, 

Municipal Corporation 

Ludhiana. 

No..1 Dated..IZ32, 

Subject: Compliance of order/directlon of Hon'ble National Green Tribunal 

Passed in O.A No 286/2022 on 25.07.2022. 

Ref: Your office note dated 20.09.2022 and bank statement. 

On the subject cited above, the deposition of Rs. 40.00 cr. in the 

separate bank account opened in the compliance of order/direction of Hon'ble 

National Green Tribunal is hereby acknowledged. 

For kind information and necessary action pls. 

For: Deputy Commissioner 

Ludhiana 



nneyur 
ON COM 

PUNJAD 
OLLUTIO 

PUNJAB POLLUTION cONTROL B0ARD ENTERED 
SYSrEM No. REGISTERED Dated: 

To 
wO The Commissioner, 

Municlpal Corporatlon, 
Ludhlana 

Sub: Proceedings of the personal hearing glven by chairman of the 
Board on 01.09.2022 for vlolatlohsunder the provlslons of the 
Solld Waste Management Rules, 2016 by Munieipal Corporgtlon, 
Ludhiana. 

The following were presenti 
On behalf of PPCB 

Er. Gurbakshish Singh GIm, sEE, Zonal office-2, Ludhlana 

Er. Satyajeet Singh Attri, E, Z0-2, Ludhlana. 

rfeAp On behalf of Municipal Corporation 

Dr. Vipal Malhotra, Commissioner, Municipal Corporatlon. 
The officers of the Board brought out that Ministry of Environment & 

Forests, Government of Indla, New Delhl In exercise of the powers conferred under the 
Environment (Protection) Act, 1986 has notified the Solld Waste Management Rules, 
2016, wherein the Municipal Authority Is responslble for Implementation of the 
provisions of the Solld waste Management Rules, 2016, Including infrastructure 
development for collection, storage, segregation, transportation, processing and 
disposal of municipal solid waste, and the preparation of action plan for management of 
solid waste. 

Timelines for compliance of various activities laid down in Solid Waste 
Management Rules, 2016, as well as extended times fixed by the Hon'ble National 
Green Tribunal have already lapsed. 

In O.A No. 606 of 2018 titled as "Compliance of Municipal Solid Waste 
Management Rules, 2016" came up for hearing before the Hon'ble Natlonal Green 
Tribunal on 10.01.2020, whereln the Hon'ble Natlonal Green Tribunal issued certain 
directions regarding imposition of Environmental Compensation as mentioned in the 
orders therein. 

Municipal Corporation, Ludhiana to ensure the compllance of the timelines 
of all the activities mentioned In Rule 22 of the Solid Waste Management Rules, 2016, 
as well as other directions of the Hon'ble National Green Trlbunal, New Delhi from time 
to time and incase of fallure to comply with the above-mentioned imelines, 
Environmental Compensation as mentloned in the order dated 10.01.2020 passed by 
the Hon'ble Natlonal Green Tribunal in O.A No. 606 of 2018 shall be levied w.e.f 
01.04.2020 till compllance. 

Thereafter, Environmental Compensation Rs. 1.80 Cr. was Imposed to 
Municipal Corporatlon, Ludhlana vide H.O. letter no. 1313-17 dated 15.07.2021 for the 
period 01.07.2020 to 31.03.2021 for not handling and managlng the solid waste and 
legacy waste as per the timelines lald down by the Hon'ble NGT. 

Thereafter, Environmental Compensation Rs. 2.2 Cr. was Imposed to 
Municipal Corporation, Ludhlana by common letter written to Principal Secretary, 
Department of Local Govt. vide H.O, letter no. 101 dated 29.04.2022 for the period 
01.04.2021 to 28.02.2022 for not handling and managing the solld waste and legacy 
waste as per the timelines laid down by the Hon'ble NGT. 

The Municlpal Corporation, Ludhlana has eariler engaged the services of 
M/s A2Z Waste Management for processing of Municlpal Solld Waste 1150 Metric 
Tonnes/Day at Tajpur Road, Ludhlana. 

The Munlicipal Corporation, Ludhiana vlde letter no. 916/PS/D dated 
05.03.2021 informed that M/s A22 Waste Management (Ludhiana) Ltd has sent 
termination notice dated 21.12.2020 regarding terminatlon of agreement dated 
30.11.2011. The MCL hes further Informed that the concesslonaire le, M/s A22 Waste 
Management Ltd, has stopped lts operation at the dump site w.e.f. 05.02.2021 

During visit dated 25.05.2021, samples of ground water were collected 
from piezometers installed near gate of the processing faclity were collected. The color 



tthe 
Oroceee was turbld (yellor.ah). Further, the plezometer Installed Wiin 

sned was found buried beneath solld waste and damaged due to fire. As per 

tne analysis report for samples collected from plezometer installed wIE 
Processing slte (now damaged) on 21.08,2020, the parameters TDS = 5376 mg/ 1Ota 

erness 456 mg/l, Chlorlde 2170 ma/l, Phenollc Compound = 8.5 mg/l, Iron 
m ZInc = 8.29, NIckle 0.15 ma/l were bevond prescribed limits. Also, during 

Visit on 25.11.2020 leachate was found belng dlscharged Into nearby sewerage syste 

eading to STP Jamalpur. A sample of leachate was collected and its colour was Diac 
and as per the analysls results the parameters TOS 24372 mg/l, cOD = 5980 mg 

BOD 2450 mg/l and Oll & Grease 30.8 mg/l were beyond the prescribed imis or 
the Board. 

he Municlpal Corporatlon, Ludhlana Is not complying wlth the decisions of 
the Monitoring Committee constltutod by the Hon'ble NGT under the Chalrmanship of 
Justice Jasbir Singh, former Judge, Punjab & Haryana High Court, on 21.05.2021 such 
as 100% door to door collection, depositlon of new bank guarantees Imposed during the 
meeting, constructlon of boundary wall, provlslon of green belt, engagement of new 
contractor for operation of processlng faclity, treatment of legacy waste, treatment of 
leachate etc. 

The Municlpal Corporation, Ludhiana was requested vide letter no. 8486-
87 dated 25.11.2021 to engage a suitable Instltutlon to carry out a study to find out the 
extent and severity of the damage caused to the ground water in and around the dump site in a time bound manner After the completlon of the study, sultable steps may be taken for remediation of contaminated ground water in the area and submit report to the Board, accordingly. 

Municipal Corporatior, Ludhlana has furnished bank guarantees of Rs. 5.0 Lac (assurance for 100% door to door collection and source segregation of solid waste), Rs. 5.0 Lac (assurance for construction of boundary wall and development of green belt) and Rs. 5.0 Lac (assurance for treatment of legacy waste). 
The dump site was vislted by officers of the Board on 24.03.2021, 29.04.2021, 18.05.2021, 19.05.2021, 25.05.2021 and 09.06.2021 and observed that 

the facility was found closed and no responsible person was available- at site. The Municipal Solid waste collected from the city (un-segregated manner) was disposed off at dump site without any treatment, which leads to the accumulation of legacy waste at site. 

The dump slte was again vislted by NGT Monltorlng Committee headed by Former Judge Punjab and Haryana High Court Justice Jasbir Singh on 
found that the Municipal Corporation, Ludhlana had disposed off their solid waste unscientific manner at site and taken serlous view on this. 

5.11.2021 and 

The Municipal Corporatlon, Ludhlana is not taking up the matter regarding management of munlclpal sollid waste In a hollstic manner and is In total violation of the provisions of the Water (Preventlon & Control of Pollutlon) Act, 1974, Alr (Prevention Control of Pollution) Act, 1981 and Solld Waste Management Rules, 2016. 
Accordingly, show cause notice for vlolatlons of the provisions of the Water (Prevention 8& Control of Pollutlon) Act, 1974, Alr (Preventlon 3 Control of Pollution) Act, 1981 and Solld Waste Management Rules, 2016 for encashment of Bank 

Guarantees and imposition of Envlronmental Compensatlon was issued to the Authorities of Municlpal Corporatlon, Ludhlana with-an opportunlty of personal hearing before Chairman of the Board on 29.12.2021. 
Consldering the request made by Munlclpal Corporation, Ludhlana, Chalrman of the Board decided that Munlcipal Corporation, Ludhlana shall submit action taken report, within 03 weeks time, positlively. Therearter, on the submisslon of report by Municlpal Corporation, Ludhlana, another opportunity of personal hearing be given to the authority for taking further action in the matter. However, no reply has been recelved from Municlpal Corporation, Ludhiana. 
The Municlpal Solld Waste dumpsite was again vlslted on 18.04.2022, 22.04.2022 and 21.04.2022 and observed that the Municipal Solld waste collected from the city (un-segregated manner) was disposed ort at dump site without any treatment. which leads to the accumulatlon of legacy waste at site and the municipal solld waste 

was found burnt all around the dumpsite and lot or Smoke was belng emitted from the dumpsite 
The Munlclpal Corporation, Ludhlana Is regularly belng perused by the Board with the request to depo0sit the Environmental Compensation amounting Rs. 4 Cr. 



(Rs. 1.80 Cr. and Rs. 2.2 Cr.) Imposed from perlod 01.07.2020 to 28.02.2022. However, the Municlpal Corporation, Ludhlana has not submitted the Environmental Compensation till date 
From the above, It ls clear that: . The munlclpal solld waste generated In Ludhlana Is not belng segregated and s 

being dumped at the dump site In unsclentiflc manner. 2. The processing faclity has not been In operatlon since Feb, 2021. As such, no 
processing of solld waste Is belng carrled out at the site. 

3. The Municipal Corporatlon, Ludhlana has falled to elther operate the processing facllity on Its own or to engage a new contractor for the same. As such, municipal solid waste to the tune of 1000 TPD Is belng added to the legacy waste already 
dumped In huge quantity at the dump slte. 

4. The Municlpal Corporatlon, Ludhlana has not constructed the boundary wall around 
the Municipal dumpsite at Tajpur Road, Ludhlana. 

5. The Municipal Corporation, Ludhiana has not provided the green belt around the 
Municipal dumpslte at Tajpur Road, Ludhlana. 

6. The Municipal Corporatlon, Ludhlana has not submitted the proposal for treatment 

of legacy waste at Municlpal dumpsite at Tajpur Road, Lwdhlana. 
7. The Municipal Corporation, Ludhlana has not engaged a sultable Institution to carry 

out a study to find out the extent and severlty of the damage caused to the ground 
water in and around the dump site in a tlime bound manner. Also, not submitted any 
report regarding sultable steps may be taken for remedíatlon of contaminated 
ground water in the area. 

8. Continuous air pollution Is being generated due to regular fires at the dump site. 

The fires have also damaged the plezometers Installed within the processing shed. 
9. The Municipal Corporation, Ludhlana has not taken any step to stop degradation of 

surface water is being caused due to the discharge of untreated leachate into the 
sewerage system. 

10.The Municipal or ration, Ludhiana has not deposited the Environmental 
Compensation amounting Rs. 4 C. (Rs. 1.80 Cr. and Rs. 2.2 Cr.) Imposed from 
period 01.07.2020 to 28.02.2022, till date. 

11.The Municipal Corporation, Ludhiana has repeatedly falled to comply with the 

decisions of the Competent Authority of the Board as well as NGT Monitoring 
Committee. 

The matter was considered by the Competent Authority and t was 
decided to ghe Show Cause Notice for imposition of Environmental Compensation 

alongwith opportunity of personal hearing before Chairman of the Board on 01.09.2022 
to Municipal Corporation, Ludhiana for above mentioned violatlons under the Solld 
Waste Management Rules, 2016. 

Dr. Vipal Malhotra, Commissloner, Municipal Corporatlon attended the 
hearing and requested for submitting written reply, He further Informed that work of 
Bio-remediation of legacy of solld waste wll be started shortly. 

After hearing, representatlve of the Industry and officers of the Board, the 
Chairman of the Board decided as under: 
1. The Municipal Corporation, Ludhlana shall submlt speclfic written reply by 

20.10.2022. 
2. The Municipal Corporation, Ludhiana shall deposit the Environmental Compensation 

(EC) amount Rs. 4 Cr. (Rs. 1.80 Cr. and 2.20 Cr.) by 20.10.2022. If, Municipal 
Corporatior, Ludhiana falled to deposit Environmental Compensatfon actlon under 
the provislon of Solld Waste Management Rules, 2016 will be Inltlated, also. 

3. The Municipal Corporatlon, Ludhiana shall comply with provislons of Solld Waste 
Management Rules, 2016. 

4. The Municipal Corporatlon, Ludhlana shall take necessary actlon regarding 100% 
door to door collection, depositlon of new bank guarantees Imposed during the 
meeting, construction of boundary wall, provislon'of green belt, engagement of new 
contractor for operatlon of processing faclity, treatment of legacy waste, treatment 
of leachate and segregatlon of Munlclpal Solld Waste, within one month. In case o 
fallure, prosecutlon will be Tiled ageinst the Munlcipal Corporation, Ludhlana Ih the 
Competent Court of Law, without glving any further opportunity of personal hearing. 

5. The Munlcipal Corporatlon, Ludhlana shal take adeqvate preventlve and corectlve 
measures to stop the fire Incldents at the dume site 



6. The Municlpal Corporation, Ludhlana shall take necessary to stop use of singie 

Plastic along wlth plastlc carry bags, woven & non-woven bags and shail submi 

monthly action taken report In the Board. 

7. Further actlon in the matter will be taken on the recelpt of report from Municipal 

Corporation, Ludhiana. 

You are, therefore, requested to comply wlth the decislon of the personal 

hearing within stipulated perlod and submlt compllance report to the Board. 

S 
For and on behalf of 

Punjab Pollution Cortros Board 

Dated ..4..1s.a 
Endst. No..a.. 

A copy of the above is forwarded to the Environmental Engineer, Punjab 

Pollution Control Board, Reglonal Office-3, Ludhiana for Information & necessary action. 

For an on behalf of 

Punjab Pollution Control Board 

A$SIstaot Enviroomeptal Fogine 

Punjad 
Pollution 

Cootrol Buurd 

Regiooal Office-1I1, Ludhiana. 


